18th March 1939

THE
LEGISLATIVE ASSEMBLY DEBATES

(Official Report)

Volume ITI, 1939
{14tk Maych to 28th March, 1939)

NINTH SESSION
OF THE
FIFTH LEGISLATIVE ASSEMBLY,
1939

PUBLISHED BY THX MANAGER Or PUBLICATIONS, DELHIL
PRINTED BY THE MANAGER, GOVERNMENT or INDIA PRESS, SIMLA.
19389,
17—18 s

Price Rs, 7 annas 6 or 11e. 62,



LEGISLATIVE ASSEMBLY.

President :
Tae HorxouraLE Sik ABDUR RamiM, K.C.S.1.
Deputy President :
Mg. AkH1L CHANDRA Datra, ML.A.
Panel of Chasrmen :
Mr. 8. SaTvamurT, M.L.A.
Dr. SR ZiauvppiN Ammap, C.1.E., M.L.A.

Sir Cowasy1 JeHANGIR, Bart., K.C.LE., O.B.E, M.LA.
Mr. A. Aixman, C.ILE., ML.A.
Secretary :
MiaN MunAMMAD RaF1, BaR.-AT-Law.
Assistants of the Secretery :
Mr. M. N. KauL, BaRr.-AT-Law.
Rar Banapur D. Durr (Upto 31st March, 1939).
knm S8amis 8. G. HasNaIN, B.A. (From 10th Aprd, 1939).
Marshal :
Caprain Ham Sarpar Nur Ammap Kman, M.C, L.OM,, LA,
Committee on Petitions :
Mr. AkHIL CBANDRA DaTra, M.L.A., Chairman.
Mr. A. Aigman, CLE., M.LA.

Mr. M. 8. ANEy, M.L.A.
SYED GHULAM Bk Namane, M.L.A.

Mr. N. M. Josmr, M.L.A.
MBOLAD 19—20



Vorume IT1.—14th Maroh to 28th March, 1939.

Paces.

TumeDpaY, 14rH Manon, 1939—
Btarred Questions and Ans-

wers . . .
Message from the Counocil of
State . . . .
The General Budget—List of
Demands—
Demand No. 10—Indian
Telegraphs
(including

Posts and

Department

Working Expenses)— .

Departure from the Prac-
tioe of uaing Urdu soript
in Postal Forms .

Oarrying on a one-sided
Propaganda and with-
holding  Telegrams
sent by the Rival Party

Demand No. 19—Commeroce

Department .

Conditions to be meouecl
on subsidised or pro-
tected Industries in
India .

Demand No. 12—Execut1vs

Council

Constitution and mrms
of reference of the
Sandhurst Committee
appointed against the
Resolution of the Legis-
lative Assembly .

WenwEspay, 15T MARCH, 1939—
Starred Questions and Answers 2075—

2003—23
2023

2024—46

2050—73

2060—73

2105.
Postponed Question and
Answer . 2106
The General Budge‘b—Lwt of
Demands—
Demand No. 12—Executive
Couneil . . . 2106—
49.
Government’s  Defence
Policy and Administra-
tionr . . . . 2105—49
Demand No. 17—Department
of Education, Health
and Lands . v 2149
Indians Overseas . 2149

Paoms.
TR AY, 16TH MaROE, 1930—
Member Bworn . . 2151
Btarred Questions and Answers 2151—82
Unstarred Questions and
Answers . 218283
Election of Hamhorl to the
Standing Committee on
Emigration . . 2184
The General Budget—List
of Demands— .
Demand No. 17-—Depart-
ment of Education, Health
and Lands— . 2184—
2211
Indians Overseas 2184—
2211
Demand No. 18—Commerce
De t— . 221126
Failure of the Govern-
ment to protect the
Coooanut Industry 221126
Demand No. 15—Home
Department— . 2226—30
State Prisoners detuned
without trial 2226—30
Demand No. 1-—-Custom. . 2230
Demand No. 2—Central
Excise Duties 2231
Demand No. 3—Taxes on
Inocome including Uorporl
tion Tax . 2231
Demand No. 4—-Sa.lt 2231
Demand No. i—Opium . 2231
Demand No. 6—Provincial
Excise . . . 2231
Demand No. 7—Stnmps 2231
Demand No. 8—Forest . 2231
Demand No. 9—Irrigation
(inoluding -Working Ex-
penses), Navigation, Em-
hnkment -and Drainage
Works . .- 2232
Demand No. 10—Indisn
Posts and  Telegraphs
Department  (including
Working Enpenses) . 2232

a



it

Paoms T § <70 Paans,
TEHURSDAY, 162 Manow,
14B9—conid. THURSDAY, 16t  Mancm,
The General Budget—Listof 1980-——aonid.
Demands—conid. General Budget
Demand No. 1l1—Interest T:; Domandl—-oofld Lot
on Debt and other Obli- ) .
gations and Reduction or Demand No. 34—Zoologicsl
Avoidanoe of Debt . 2232 Surve 2235
Demand No™12—Executive Demand No. 36—Arohno-
Council 2232 logy . . 2286
Demand No. 13—Conncil of Demand No. M—Mj.nal . 2238
State . 2932 Demand No. 37—Other
Demand No. lQ—-Legmlstne Soientific =~ Departmenta 2236
Assembly and Legisla- Demand No. 88—Education 2236
tive Assembly Department 2232 Demand No. 89—Medioal
Demand No. 15 —Home Bervioes . . . 2238
Department. . 2233 Demand No. 40—Publio
Demand Ne. l&-—lag:slatne ! Health . . 2238
Department . 2233 i Demand No. tl-——Agrmll
Demand No. 17-—Depu't ture 2238
ment of Education, Health Demand No. ﬂ—Imperid
and Lands . . . 2233 J Council of Agrioultursl
Dermand Nn, 18— Finance i Research . . . 2236
Department . . 2233 Demand No. 43—Sobeme
Demand No, 19— (‘omnmr..a for the Improvement of
Department | 2233 Agricultural  Marketing
Demand No. 20—Depart- in Indi Ce 2237
ment of Labour . 2233 Demand No, 44—Imperial
Demand No. 21——Dep.rt. i Institute of Sugar Tech
ment of Communications 2233 no . . . . 2237
Demand No. 22—Central Demand No. 46—Civil Vete-
Board of Revenue . . 2234 rinary Services . 2237
Demand No. 23—India Office Demand No. 46—Industries 2237
and High Commissioner's Demand No. 47—Aviation. 2237
Establishment Charges 2234 Demand No. 48--Capital
Demand No. 24—Paymenta Outlay on Civil Aviation
to other Governments, charged to Revenue 2237
Departmentsa, etc., on Demand No. 49—Broadcasat-
acoount of Services ren- | ing . . . . 2237
dered 2234 Demand No. 50—Capital
Demand Ne. 25—Audit 2234 Outlay on Broadcasting. 2238
Demand No. 26— Adminis- Demand . No. 51—Indian
tration of Justice 2234 Stores Department . 2238
Demand Ne. 27— Police 2234 Demand No. 52—Commer-
Demand No. 28—Ports and cial Intelligence and
Pilctage 2234 Statistios . 2238
Demand No. 29——-L|ghthouu. Demand No. 53—Census 2238
and Lightahipe 2235 Demand No. 54—Emigra-
Delm:;nd No. :i(}——Snrveyoi tion—Internal . 2238
ndia . 2235 Demand No. 55—
Demand No. 31-Meteorolo— tion—Extarnal Em 2238
logy 2935 Demand No. 56—-Joint
Demand No. 32-—Geologmnl 8tock Companies 2238
Burvey 2235 Demand No. 57—Misoella-
.Demand No. 33——Bohluul necus Departments . 2239
Survey 2235 Demand No. 58—Currenoy 2239




TmosspaY, 16rg Manon,
1039 —concid.

The General Budget—List of

Dema

Demand No. §89—Mint

Demand No. 60—Civil
Works .

Demand No. el-—ﬂentml
Roed Fund

Demand No. Gé——Su'porm

nuation Allowances and
Pensjons . . .

Demand No 83—Ststion-
ery and

Demand No. M-—Mmcel.h-
neous .

Demand No. 65—G-nnt.| l.n-
aid to Provincial Gov-
ernments

Demand No. 66——Muoa11a.
neous Adjustments be-
tween the Central and
Provincial Governments .

Demand No. 87—Expendi-
ture on Retrenched Per-

sonnel. charged to Reve.

nue .
Demand No. ﬁB—Delln .
Demand No. 69—Ajmer-
Merwara . .
Demand No. 70—Panth
Piploda
Demand No. 7l—A.ndamnm
and Nicobar Islands .
Demand No. 72—Indian
Posts and Telegraphs .
Demand No. 73—Indian

Posta and Teleraphs—
Stores  Suspense (not
charged to Revenue) .
Demand No. 74—Indian
Posts and Telegraphs—
Capital Outlay on Tele-
phone  Projects (not
charged to Revenue) .
Demand No. 75—Chapital
Outlay on Vizagapatam
Harbour .
Demand No. 78—Delh|G|.pa-
tal Outlay .
¢ Demand No. 77—Oommutad
... Value of Pensions .-
Demand No. 78—Interest-
free Advanges .
. Demand No. 79—Y.0ans nd

t Advances bearing Tnterest

Paans,

Starred
Angwers .

Postponed
Answer

Unstarred
Answer

Election of Members to tha
Btanding Committee for
the Department of Com-
merce .

Election of Hamhen to nem
on the Standing Committee

for Roads .

Election of the Etmding
Finance Committee for

’ Railways .

2240 l Election of the Central Advi-

sory Council for Railwe,

The Indian Finance Bill—
Discussion on the motion
to consider not concluded

2239 Question and
2239

2239 |

’ Que;tion ' md

2239
2239

2240 |

2240

SaTUuBDAY, 18TH MARCH, 1939—

Member Sworn .

Starred Questions llld
Answers .

Unstarred Questlons and
Answers .

Motion for Adjournmnt re
Ejectment and Prosecu-
tion of a First Class Rail-

2941 | way Passenger for wearing

; a Dhoti—Ruled out of
| order

Election of Members to the
Public Accounts Com-
mittee .

The Indian anoe B.I.“—
Discussion on the motion to
oongider not oconcluded .

Moxpay, 20r8 Marow, 1939—
Member Sworn .
Starred Questions

2240
2240

2240
2241
2241

2241 i

2241

2241 | and

2242 |
|

2242 |

2242

2242

Unstarred  Questions and
Answers .

Themmmdm
Bill—Presentation of the
Report of the Belect Com-
mittee . . . .

FriDAY, 11w Mgwon, 19080--

Pacms.
LN | ‘l\'r;

2343 64
226465
2266

2266
2266
2067
2387
2268—
2312.

2313
231336
2336—37

233738

2338—78

23790—

2408—15

15

”.J.



v

=
— [ ek A =

Mowpay, 20m Mance, 1989--conid.

‘oonsider not oonolnded

Toumspay, 21st MarcH, 1038—
Starred Questions
Answers . .
Po-tponod Qualt-lon md
The Indmn Fmanoe Bl.l}—#

Motion to consider adopted

and

WepEsDaAY, 228D  Marcs,
1939—

Starred Queetions and
Answers .

'Bmtponed Quaahons and

llotlon for Adjournment. re
Government's refusal to
give an opportunity to the
Assembly to express ite
Opinion on the proposed
Bill to amend the Govern-
ment of India Act, 19356—
Digallowed by the Governor
General .

Election of Members to the
Standing Committee on
Pilgrimage to the Hedjaz .

The Indian Finance Bill—
Discussion on the considera-
tion of clauses not conclud-
ed. . . . .

THURSDAY, 238D MaRCH, 1930—
Starred Quastiona and
Answers .
Btatements laid on t.he 'I‘ab]e
Motion for Adjournment re—
Alleged criminal assault on
a respectable Indian Lady
by British Boldiers at the
Ferozepore Cantonment—
Disallowed

Mr. Bird as the Bpecial
Income-tax Commission-
i+ er—Disallowed .

Paces.

241558

24590—78 |

2478—79

2479—
2530.

2531—52

2552—53

2563—

Paoms.
Taumspay, 230  Mancm, '
1939—conid.

Election of Members to the
Standing Committes for
Roads .

Elention of Membou to the
Standing Finance Com-
mittee for Railways . .

Measage from the Council of
State .

The Indian Flm.nue Bl.l.l—
Disocussion on the oonsider-
ation of. clauses not oon-
cluded . . . 3835—580,

2651-—T79.

The Criminal Law Amendment
Bill—Presentation of the
Report of the Select Com-
mittee

Fribay, 240 Mam. 1939—

Starred Questions
Answers .

Bill passed by the Connm.l of
State . . 2699

The Indian Fmanoe Btll—-Du»
oussion on the consideration
of clauses concluded .

and
2881—99

2749.

686. \SATURDAY, 25TH MARCH, 1939—

25564

. 265485,

2601—20
26290—32

Starred Questions and Ans-
wers . . . .
Massage from His Fxoellenoy
the Vioeory and Governor

General .

The Indian Finance Bill—
Recommended améendment
to clause 2 negatived

Demands for Supplmentary

Grants in mpoct of Rail-
ways .

2781—62
2763
2763171

2771—
2807.
Demands for Supplementary
Grants. . . . . 2807—16

Moxpay, 27mH Maron, 1930—

Members Sworn . .
Starred Questions n.nd
Answers
Bt&temnnhhidonthe'l’shb.
Motion re the Indo-British

Trade Agreement—Disous- .
- sionnot conclnded . . 282608




Pages. Pagm,
Tuxspay, 28T MancH, 1939—conid.

Election of Members to the

Tomapay, 281H Mircm, 1039 Central Advisory Counoil
for Railways . 2040

Starred QMmmdAn-— Fleotidn of s Member to the

wers . . . 2806— B Committee on
2039. Pilgrimage to the Hedjaz 2040

Motion re Indo-British Trade

Unstarred Question and Ans- i
wer . : - . 1 Agreement—negatived . 2040—
L d

25—26



LEGISLATIVE ASSEMBLY.
Saturday, 18th March, 1939.

The Assembly met in the Assembly Chamber of the Council House
at Eleven of th{a Clock, Mr. President (The Honourable Sir Abdur

Rahim) in the Chair.

MEMBER SWORN.

Mr, Tinnevelly Sellamier Sankara Aiyar, C.ILE., M.L.A. (Government
of Indis: Nominated Official).

STARRED QUESTIONS AND ANSWERS.
(@) ORAL ANSWERS.

TRANSFER OF CERTAIN BRITISH UNITS OF THE INDIAN ARMY TO GREAT
BRriTAIN.

1141. *Mr. T. 8. Avinashilingam Ohettiar: Will the Defence Secretary

state :
(a) at what stage the negotiation with the British Government is for
the transfer of some more British units of the Indian Army to

Britain ;
(b) whether any conclusions have been reached; and
(e) if so, to what effect?

Mr. 0. M, G. Ogilvie: (a), (b) and (c). I am not in a position to make
any statement on this subject at present.

Mz, T. 8. Avinashilingam Ohettiar: May I know when they expect to
make a statement on this matter?

Mr. 0. M. Q. Ogilvie: I am afraid I eannot forecast that.

Mr. 8. Satyamurti: May I know whether the provision in the budget
this year for the defence estimates contemplates amy possibility of the
transfer during the financial year of the cost of any British troops in the
Indian Aricy to the Hritish exchequer?

Mr. 0. M. @. Ogilvie: Nothing definite has as yet been decided. The
;budget deals only with things that are definitely known or can be definitely
orecasted, '

Mr. T. 8. Avinashilingam Ohettiat: May I know whether this matter
has been taken up separately with the British Government or along with
the Chatfield Committee’s Report? i

(2313 ) A
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Mr, 0. M. @. Ogilvie: No. All these negotiations are joint,

Mr. Manu Subedar: May I know whether, since the answer was given
by Mr. Hore-Belisha in Parliament that there was a possibility of further
withdrawing troops from India, any troops have been removed from
India?

Mr. 0. M. @. Ogilvie: I explained this matter at considerable length
in this House only a short time ago and it was to the effect that the
establishment of British battalions in the United Kingdom had been
reduced consequent ypon the introduction of mechanisation, and the

SBecretary of State for War said that similar reductions might take place in
India. N,

Mr. Manu Subedar: Does that mean that the number of battalions:
would be reduced?

Mr. 0. M, G, Ogilvie: No; by no means. It means that the number
of soldiers in a battalion would be reduced.

REPORT OF THE CHATFIELD COMMITTEE,

1142. *Mr, T. 8. Avinashilingam Chettiar: Will the Defence Secretary
state :

(a) whether the consideration of the Chatfield Committee Lleport is:

finished ;

(b) if so, what ure the recommendations accepted by Government;.
and

(c) what is the financial effect of the acceptance of those recom-
mendations ?

Mr. C. M. @. Ogilvie: (a) I refer the Honourable Member to the reply
I gave to parts (a) and (b) of starred question No. 740 asked by  Mr,
Satyamurti on the 27th February, 1939.

(b) and (¢). Do not arise.

Mr. T. 8. Avinashilingam Ohettiar: May T know whether Government

have had official information of the report of the Committee’s recommen-
dations?

Mr, O. M. @. Ogilvie: No. The situation is precisely that already
explained by me. There has been no change.

BOMBING RESORTED TO TN BRITISH INDIA IN ATD OF CIviL POWER.
1143. *Mr. Abdul Qaiyum: Will the Defence Secretary please state

whether air action like bombing has ever been resorted to in British India
against British subjects in aid of the civil power? '

The Honourable Sir Reginald Maxwell: No.
Mr. Abdul Qatyum: May T know if the Honourable Member has read

this morning’s newspapers that air bombing is taking place within the:
British territory in Kohat District? ' ' '
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The Honourable 8ir Reginald Maxwell: No. I have not seen that.

Mr. Abdul Qaiyum: May I know if the term ‘‘British India’’ includes
the area which is occupied by the tribes?

Mr. President (The Honourable Sir Abdur Rahim): That is really going
too far from the question.

Mr. Abdul Qaiyum: I want to know the policy with regard to that
area: the other day the Honourable the Foreign Becretary made a state-
ment that it was part of India. I, therefore, want to pursue the ques-
tion.

Mr. President (The Honourable Sir Abdur Rahim): It is for the Hon-
ourable Member to draw his own inference.

Mr. Abdul Qaiyum: I want a pronouncement from the Government
Members on the subject.

Mr, President (The Honourable 8ir Abdur Rehim): The Honourable
Member has got the answer that there has been no such bombing.

ESTABLISHMENT OF AERODROMES AT JORHAT AND DIBRUGARH FOR CIVIL
AviaTioN PURPOSES.

1144. *Mr, Kuladhar Ohaliha: Will the Defence Secretary please state :

(8) whether Government are aware that there are numerous factories
in the upper districts of Assam and are liable to be bombed
from across the North-East Frontier; and

(b) whether suitable mrodromes are proposed to be established at
Jorhat and Dibrugarh for civil aviation purposes and whe-
ther Government propose to subsidise such enterprise, if
undertaken, by private organisations?

The Honourable Sir Reginald Maxwell: (a) I would refer the Honour-
able Member to the replies which T gave on the 9th February, 1989, to
Sardar Mangal Singh's starred question No. 242 and the supplementary
questions which arose therefrom. The liability to air attacks of factories
in Assam has been considered as part of the general question of the liability
of India as a whole to such attacks.

(b) This part of the question should be addressed to the Honourable
Member in charge of Communications.

Maulvi Abdur Rasheed Ohaudhury: May I know what precautions
Government have taken to protect factories in Assam from bombing?

The Honourable Sir Reginald Maxwell: That is a part of the air pre-
cautions scheme for which the Provincial Government is responsible.

Mr. Kuladhar Ohaliha: May T know what is the nearest aircraft station

from Assam?

0 t'l'he Honourable 8ir Reginald Maxwell: T should require notice of
Nat.

A2
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REDUOTION TN THE NUMBER OF STANDING COMMITTEERS IN LAHORE
CANTONMENT BOARD.

1145. *Mr. Abdul Qaiyum: (a) Will the Defence Secretary please
state whether it is a fact that the number of standing committees was
reduced from four to two by the official majority in the Lahore Canton-
ment Board?

(b) Is it also a fact that the representation of the elected members in
one of the two standing committees, namely, the General Committee, was
reduced from two to one, whereas the number of official nominated members
was increased from two to three?

(c) 1s it also,a fact that the official President moved that out of the
three elected members on two standing committees, the opposition party
of five elected members should get only one seat and that the other two out
of the three elected seats should be given to two independent members who
are not in opposition to the nominated bloc?

(d) Is it a fact that on this decision of the official President, supported
by the official majority, the elected members walked out of the house?

(e) Is it also a fact that the opposition do not accept any seat on these
Committees?

(f) What steps do Government propose to take in the matter?

Mr. 0. M. @. Ogilvie: (a) No. The number of the committees exclud-
ing the Bazar Committee appointed by the Cantonment Board, Lahore, was

uced from five (not four) to two by a unemimous resolution of the
Board including all seven elected members.

(b) Yes, but the number of elected members hag since been raised to
two.
(¢) No.

(d) Government understand that only four out of seven elected mem-
bers walked out but this had nothing to do with the alleged motion of the
President referred to in part (c) of the question.

(e) Four elected members have declined to serve on the committees
and the seats have been filled from the remaining three elected members.

-

B (rfc)l Government see no reason to interfere in the discretion of the
oa

Mr. Abdul Qaiyum: What is the number of nominated official mem-
bers on this Board ?

Mr. 0. M. G. Ogilvie: I should require notice of that.
"Mr. Abdul Qalyum: What is the number of the inﬂepéndent members ?

Mr. 0. M. G. Ogilvie: There are seven elected members: I do not
Imow whether they are graded according to independence or not.

Mr, Abdul Qalyum: Is it not a fact that those five persons have been
given one seat while the other two hdve also been treated in the same
way? i
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Mr. 0. M. @. Ogilvie: I do not know what the Honourable Member is
referring to. There are seven elected members and they have been consi-
dered by the Board as one body, and not two bodies. .

Mr. Abdul Qaiyum: May I know what iz the number of elected and
rominated members on these standing committees ?

Mr. 0. M. @. Ogilvie: The Finance Committee consists of two nomi-
nated and two elected members: the General Committee, of three nomi-
nated and two elected members.

BaN oN THE RETURN OF RaJA MAHENDRA PRATAP TO INDIA,
1146. *Mr. Sri Prakasa: Will the Honourable the Home Member state :

(a) if it is & fact that Raja Mahendra Pratap has sent a letter to
Government from Tokyo, asking for permission to re-enter
India and giving the assurance that he would remain strictly

within the law of the land; and

(b) if Government have considered the matter and, if so, what deci-
sion they have taken on it?

The Honourable 8ir Reginald Maxwell: (a) Yes.

(b) The matter is under consideration.

Mr. Sri Prakasa: When do Government expect to finish consideration
of this question? -

The Honourable Bir Reginald Maxwell: Not for a considerable time.

Mr. 8. Satyamurti: Why has this been hanging fire for so many years?
Fver since 1 came to this Assembly, 1 have been hearing that the matter
is being considered !

The Honourable Sir Reginald Maxwell: Yes. I have given very careful
consideration to the matter recently and my conclusion is that 1 am not
uble to arrive at a final decision for some considerable period.

Mr. S. Satyamurti: May I take it it means that Government persist in
their decision not to allow this gentleman to come back, and they have
come to that conclusion?

The Honourable 8ir Reginald Maxwell: That is the position for the
present.

Mr, 8ri Prakasa: In view of the fact that the United Provinces Gov-
ernment is taking responsibility for this gentleman, what objection have
Government to allow this gentleman to come in the country and then
transfer him to the United Provinces?

The Honourable Sir Reginald Maxwell: The Government have their
own information on the subject and they consider that they should wait
for some time before they can arrive at a definite conclusion on the subject.
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Mr, T, 8. Avinashilingam Chettiar: May I know whether Government
have consulted the United Provinces Government over this matter?

The Honourable Sir Reginald Maxwell: No; the United Provinces Gov-
ernment have consulted us.

Mr. Sri Prakasa: Have the Government of India replied to the repre-
sentation of the United Provinces Government in this behalf? '

The Honourable Bir Reginald Maxwell: 1 would require notice of that.

Mr. Abdul Qatyum: Did the Government of the United Provinces write
to the Government of India pressing for the removal of the restrictions?

The Honourable Sir Reginald Maxwell: The contents of the United
Provinces Government's letter are confidential, and I am unable to quote
them in the House.

Mr, Abdul Qaiyum: Then, how did the Honouruble Member say that
the Government of the United Provinces and his Government sagreed on
this point.

The Honourable Bir Reginald Maxwell: T did not say that.

Mr. 8. Satyamurti: May 1 know, Bir, if the attention of the Govern-
ment of India has been drawn to a statement made.by Pandit Govind
‘Ballabh Pant, Premier, in the United Provinces Assembly, that they have
approached the Government of Indin in  regard to the question of Raja
Mahendra Pratap’s return to India?

The Honourable Sir Reginald Maxwell: I have some recollection of a
statement of that character, but I don't remember the exact words of it.

FoRM ISSUED BY THE INCOME-TAX OFFICER AT BENARES ASKING FOR ToTAL
WEALTH OF ASSESSEES.

1147. *Mr, Bri Prakasa: With reference to his reply to starred ques-
tion No. 895 on the 14th February 1939, will the Honourable the Finance
Member state:

(a) if his attention has been drawn to the form issued by the
Income-tax Officer at Benares asking for the totul wealth
of certain assessees;

(b) if the jewellery belonging to the ladies of the family has also
to be detailed;

(c) if any representation has been received by him from Benares
protesting against this demand; and if so, what reply has
been sent;

(d) if this demand has been made only in Benares or elsewhere
also; and if the latter, in how many places;

{e) the number of persons who have been served with a notice of
this nature; and

(f) if any officers of Government bave also been served with a simi.
lar” notice?
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The Honourable Sir James @rigg: (a), (b) and (d) to (f). The informa-
tion is required for the purposc of determining or verifying the total income
of the assessec. 1t is not called for in all or even in a large number of
cases, and 1 have no doubt that Income-tax Officers are exercising due
discretion in the wnatter. The practice of usking for information of this
nature is not confined to Benuares but I cannot say, without calling for
olaborate returns, in how many places or in how many cases the practice
has been followed.

(v) Yes. The wutter has been referred to the Commissioner of Income-

tax, Central and United Provinces, who will no doubt satisfy himself that
the information is called for only in appropriate cases.

Mr, Sri Prakasa: What was the reply to part (f) of the question, Sir?

The Honourable Sir James Grigg: I think it was covered by my general
answer, The practice of asking for information of this nature is not con-
fined to Benares, but 1 cannot say that without calling for elaborate returns
in how many places or in how many cases the practice has been followed.

Mr, 8ri Prakasa: Will the Honourable Member please inquire from the
Benares office as to whether they have issued any such notice to Govern-
ment officials ?

The Honourable Sir James Grigg: No, I won't.

Mr, Sri Prakasa: Has the Honourable Member satisfied himself that
1he calling for this information is covered by the sections that he quoted
in his last reply?

‘The Honourable Sir James Grigg: Yes, 1 amn quite satisfied about it.

Mr, T. 8. Avinashilingam Chettiar: With reference to part (b) of the
-question, is that information necessary for the purposes of the administra-
tion of the Income-tax Act?

The Honourable Sir James Grigg: Yes.

_ Mr. T. 5. Avinashilingam Ohettiar: That will not bring in any more
income.

‘The Honourable Sir James Grigg: It may be for the allocation of past
income which may have been concealed.

‘Mr, 8. S8atyamurti: Is any distinction observed in the income-tax
offices, either by rule or by any convention, between Government officers
-and other income earners in regard to this matter?

The Honourable Sir James @Grigg: That does not arise out of this.

Mr. S, Satyamurtl: Yes, it does, because clause (f) of the question asks
if any officers of Government have also been served with a similar notice?

The Honourable Bir James Grigg: The Honourable Member asked a
general question whether there was any discrimination made between Gov-
ernment officers and others in matters of general income-tax administration,
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which is a very wide question, and obviously as Government officers have
their income-tax deducted at source, that is one question of discrimination
to the disadvantage of Government officers. If he means to ask whether
Government officers get special concessions in the matter of income-tax,
the answer is No.

Mr, 8. Satyamurti: In regard to the information which is asked, may I
know whether there is any practice or convention in income-tax offices in
{avour of Government officers not being called upon to give such informa-
tion as other assessees are called upon to give?

The Honourable Sir James Grigg: No, Sir.

Mr. K. Santhanam: May I know, Sir if any assessee refuses to supply
this information, will his other returns be vitiated? "

The Honourable 8ir James @Grigg: I think the Honourable Member
should put down a question. It is a legal point which I éannot answer off-
hund.

Mr, Sri Prakasa: Will the Honourable Member investigate and examine
the matter afresh and see that the oalling for such information is net really
covered by the sections to which he referred in his last reply?

The Honourable Sir James Grigg: No, 1 won't.

TAKING OF CENSUS IN 1941.
1148. *Mr. S. Satyamurti: Will the Honourable the Home Member
pleass state:
(a) the stage at which preparation for the 1941 census now stand;

(b) whether all the Provinces have agreed to co-operate with the
Government of India in respect of this census;

(c) whether this census will be conducted without any detailed ques-
tions about caste and such other details;

(d) what is the proposed cost. of the census;

(e) whether the questions to be answered by individuals have been
framed already; and

(f) whether the public opinion would be invited on these questions
before they are finally settled, or at the time of the census?

The Honourable Sir Reginald Maxwell: (a) and (c). I refer the
Bonourable Member to the replies which I gave on the 156th March, 1989,
lo part (8) of Mr. Sham Lal's starred question No. 1048 and part (b) of Mr.
Manu Subedar’s starred question No. 1046.

(b) Yes.
(d) Tt is expected that the cost will be approximately Rs. 50 lakha.
(e) No.

(f) It should ordinarily be sufficient to consult Provincial Governments
which will no doubt be in touch with public opinion.
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Mr. N. M. Joghi: May I know, Sir, whether the Government of India
will appoint a Committee to consider the nature of the information which
is to be obtained through the census as to whether some table should be

added to or omitted?

The Honourable Sir Reginald Maxwell: That is a suggestion, but I
consider it quite unnecessary since these questions are framed in consulta-

tion with the Provincial Governments.

Mr. S. Satyamurti: With reference to part (c) of the question, my
friend referred me to the previous answer, but may I know whether the-
Provincial Governments have been specifically requested to give their opi--
nions to the Government of India with regard to information about caste
and such other details, and whether they have also been asked to consult
public opinion before they give their advice to the Government of India, as.
to the need for continuing the information about these details?

The Honourable Sir Reginald Maxwell: I think they will certainly be-
consulted specifically about the information which is required to be collect-
ed in the census, but I don’t see why it should be necessary to make any
suggestion to them about consulting public opinion. Presumably they
would themselves tuke any steps that they thought necessary in that way.

Mr, 8. Satyamurti: Sir, in view of the fact that there is a large and.
growing feeling in the country ageinst dividing up this country into so many
castes and sub-castes in an official census report, may I know whether-
Government will take the initiative and after consulting the Provincial
Governments ascertain public opinion in this matter?

The Honourable Sir Reginald Maxwell: Surely, if there is such a large:
body of public opinion on this subject, it will be reflected in the replies:
which we will receive from the Provincial Governments.

~ Mr. K. Santhanam: May I know, Sir, whether there will be any mate--
rial changes other than those referred to in part (c) of the question in the:
headings under which census will be collected ?

The Honourable 8ir Reginald Maxwell: I mentioned, Sir, certain parti--
culars of that kind which were under consideration in my reply to Mr.
Manu Subedar’s question on the 15th March.

l'ﬁ'. K. Santhanam: May I know, Sir, if those particulars will be-
published so that the public may be able to make representations regarding-
that if necessary?

The Honourable Sir Reginald Maxwell: The question whether this:
should be published and public opinion invited on it would arise at a later:
stage if there appears to be any good cause for doing so, but the Govern-
ment of India would normally assume that in the replies which they would
;zceive from Provincial Governments public opinion would be reflected in:

em.

h.!r. K. Santhanam: May I know, Sir, if the Government of India are:
considering the desirability of clarifying the term ‘domestic occupation”
\;htch 9hps been confused with agricultural occupation in the last Censum
report: ?
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The Honourable Sir Reginald Maxwell: 1 should require notice of it.

Mr. 8. Satyamurti: May I know, Sir, whether Government will give
an opportunity to this House to express its opinion on the need and nature
-of the information which ought to be collected in respect of the next
census, in regard to details of caste, etc.?

The Honourable Sir Reginald Maxwell: I will consider that suggestion,
but I am not quite sure whether it could be done. These things might
have to be decided when the House was not in session, and it might be
rather difficult.

Maulvi Muhammad Abdul Ghani: Do Government propose to issue

instructions to abolish the caste system among Muslims like Momins, or
Julahas, ete,? N,

The Honourable Sir Reginald Maxwell: I did not say that we were
-abolishing the caste system but I referred to the collection of information
regarding castes.

GOVERNMENT'S ATTITUDE TOWARDS THE FEDERAL CoUurT DECISION
REGARDING SALES Tax.

1149, *Mr, 8, Satyamurti: Will the Honourable the Finance Member
please state:

(a) whether his attention has been drawn to a leading article enti-
tled ‘Financial powers of the provinces’ in the Hindu of the
14th February, 1939;

(b) whether the Government of India have now made up their minds
with regard to their attitude towards the Federal Court deci-
sion in regard to the sales tax;

(c) whether in view of the fact that other Irovinces have deeided
to adopt what the Central Provinces have done, notably
Madras and Bombay, the Government of India have further
considered this question, and what their final decision in the
matter is; and

(d) whether the Government of India propose to accept the judg-
ment of the Federal Court and leave the Provinces free to
explore avenues of taxation; if not, why not?

Sir, I want to add one word in part (b) of the question, and that is—
{b) whether the Government of India have now made up their minds with
regard to their attitude towards the Federal Court decision in regard to the
sales tax and to enable Provincial Governments to explore such avenues
of taxation?

The Honourable Sir James Grigg: That does not affect my answer.
(s) to (d). I am not in a position to add anything to the reply which I
gave on the 9th February to starred question No. 246 on this subject.

Mr, 8. Batyamurti: In view of the fact that it is an urgent and im-
portant matfer, may I know, Sir, if the Government of India propose to
come to a final decision on this matter, because after all the budgets are
being framed and passed by the various Provincial Legislatures?
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The Honourable Sir James Grigg: 1 quite understand that; I also quite
understand the matter is un important one, but it is so important that I
think any hasty or rash step would be unwise.

Mr., 8. Satyamurtt Will Government consider the desirability of not
disturbing the provincial budgets for next year at least, if they cannot make
up their minds in time, or will they at least stay their hands?

" The Honourahle Sir James Qrigg: The Honourable Member must know
that it is quite impossible to disturb the provincial Budgets without a deci-
‘gion of the Privy Council over-riding the judgment of the Federal Court.

Mr. T. 8. Avinashilingam Ohettiar: Is there any time limit within' which
Government must make up their mind in this matter?

The Honourable Sir James Grigg: There is no statute of limitations
applying to them.

Mr. M. Ananthagayanam Ayyangar: ls the Honourable Member aware
that there is no appeal against the decision of the I’rivy_ Council ?

The Honourable Sir James Grigg: The Honourable Member is giving
me an important legul opinion, for which 1 am very grateful.

PLANS For DEFENCE OF INDIA,

1150. *Mr. S. Satyamurti: Will the Defence Secretary please state:

(a) whether his attention has been drawn to the military correspon-
dent’s letter appearing in the Statesman of the 28rd Febru-
ary, 1989, from London especially to the paragraph entitled
‘Defence Plans’ and ‘Unity of effort’;

(b) whether the attention of the Government has been drawn to
the following sentence particularly;

"Lord Chatfield has begun his work on Defence and is look-
ing over the development of the plans on which Sir
Thomas Inskip worked. There seems no doubt but that
he is setting out for real co-ordination of the forces, not
in part but in whole, by placing the Dominion and
Colonial forces into relation with the home plans. He
knows that co-ordination is not solely a matter of re-
armament and home organisation but should be in col-
laboration with defence overseas and the character of
the aid which the Dominions can give to defence as a
whole. Fortunately the overseas Government have
spoken with no uncertain voice in the matter and this
will support the measures which he has recently dis-
cussed with the Government of India’. '

{c) what are the measures which Lord Chatfield recently discussed
with the Government. of India; )
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(d) whether the attention of Government has been drawn to the
following sentence also:

‘In the Pacific we shall have the main base at Singapore
with 1ndian strength in rear, and on the flanks will be
subsidiary bases in Hong Kong and Northern Australia.
Indian defence is allied to Pacific defence and no modern
strategist certainly not Lord Thatfield, conceives the
defence of India as wholly covered without provision for
moving a force from the Peninsula to combat danger be-
fore it becomes a matter of home defence only’; and

(e) whether Government can and will throw any light on these de-
fence plans?

Mr, 0. M. G. Ogilvie: (a), (b) and (d). Yes. *

(c) I refer the Honourable Member to the statement made by the
Honourable the Finance Member on the 18th September, 1988, regarding
the terms of reference of the Committee presided over by Lord Chatfield.

(e) No.

Mr. B. Satyamurti: As far as my memory serves me right, that state-
ment of the Finance Member does not refer in any manner or to any degree
to the measures which Lord Chatfield recently discussed with the Govern-
ment of India, as set forth in the quotation in clause (b) of the question.
May I know whether the Defence Secretary can throw any light on the
question, on the nature or character of the measures which Lord Chatfield
discussed with the Government of India?

Mr. 0. M, G. Ogilvie: No.
Mr, 8. Satyamurti: May I know why not?
Mr, 0. M. G. Ogilvie: Because they are confidential.

Mr. 8. Satyamurti: With reference to the answer to clause (d) of the
question, may I know what is the strength of the Indian troope in Hong-
kong on which the statement is based, ‘‘Tn the Pacific we shall have the
118in base at Singapore with Indian strength in rear, and on the flanks will
be subsidiary bases in Hongkong and Northern Australia”. What is the
strength of Indian troops available in these places?

Mr. C. M. @. Ogilvie: The number of Indian troops available in these
places has nothing whatever to do with the sentence which the Honourable
Member has extracted from a paragraph of the newspaper. There is, and
there has been for many years indeed, an Indian battalion in Hongkong
and it is still there.

Mr, 8. Batyamurti: May I know with regard to the moving of a *‘force
from the Peninsula to combat danger before it hecomes a matter of home
defence only’’, what are the commitments of the Indian defence forces with
regard to the moving of a force from the Peninsula to comhbat danger from
ootside?

Mr. 0. M. @. Ogilvie: I cannot possibly in any case divulge, as I have
frequently said, defence plans, and still less can I divulge them under
hypothetical circumstances.



STARRED QUESTIONS AND ANSWERS, 2325

Mr. 8, Satyamurti: I am asking with regard to the statement made
here by a responsible writer in the Statesman. I want to know what are
the—I1 do not want defence plans, but what are the financial commitments
of the Government of India with regard to operations outside India to com-
bat danger outside ?

Mr. 0. M. @. Ogilvie: I could not possibly state that.

Smvp BARRAGE DEBT.

1151. *Mr, 8. Satyamurti: Will the Honourable the Finance Member
please state:

(a) whether his attention has been drawn to the speech by His
Highness the Aga Khan in Karachi, published in the news-
papers on the 21st February, 1939, in the course of which he
is reported to have said ‘‘No subvention and no debt’’; and

(b) what the intentions of the Government of India are with regard
to the future of the barrage debt which Sind owes to the Gov-
ernment of India?

The Honourable Sir James Grigg: (a) Yes.

(b) I would refer the Honourable Member to my reply to question No.
287 on the 9th of February, 1939.

Mr, 8, Satyamurti: Is there any limit of time before the end of which
the Government of India are bound to re-examine the question of the
liability of the Sind Government to the Government of India in respect of
the Barrage?

The Honourable Sir James Grigg: No. The Honourable Member knows
a8 [ explained in answer to supplerentaries on the question to which I
have referred, that the combined account for both interest and capital will
not be closed till 1942-48.

PropPaGANDA IN INDIA FROM Moscow.

1152. *Mr, 8, Satyamurti: Will the Honourable the Home Member
please state:
(a) whether his attention has been drawn to the cablegram from the
Statesman’s London office, published on the 23rd February,
1989, regurding propaganda in India from Moscow;

(b) whether it is a fact that Russia, as a gesture to Britain, has
ordered the permanent closing of the Third International's
Indian office in Moscow which it is said for a number of years
has been responsible for anti-British broadcasts in India and
the distribution of political leaflets along frontier districts; and

(c) whether Government have any information in the matter as to
whether such propaganda is being carried on in India at
present ?

‘The Honourable Sir Reginald Maxwell: (a) Yes.
(b) T regret I have no information.

(¢) Broadcasts from the U. 8. 8. R. continue but are not, so far as I
em aware, of the character suggested by the Honourable Member.
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Mr. S. Satyamurti: May I know, Sir, whether Government have any
information as to the nature of the English broadcasts from™ Moscow,
whether they get any official reports of the nature and contents of the
broudcasts specially to India? .

The Honourable Sir Reginald Maxwell: No official report is received,
us it is open to any one to listen in to the broadcasts. But my informa-
tion is that they are not specifically anti-British. They give current news
und views and contain a certain amount of pro-Bolshevik propaganda,
but they are not definitely anti-British.

Mr, 8. Satyamurti: May I know whether Government have any in-
(ormation with regard to clause (b) of the question, namely, the perma-
uent closing of the Third International’s Indian Office in Moscow? May I
know whether Government will find out if this office has been permanently
r-losed ?

The Honourable Sir Reginald Maxwell: I imagine the matter will come
to our notice if it becomes a fact at any time, but we have no information
to confirm that statement.

Mr. Abdul Qaiyum: In view of the fuct that this idea of propaganda
irom Moscow has created alarm and consternation in a certain section of
the population, will Government enquire into the truth of this statement?

The Honourable Sir Reginald Maxwell: What is the question?
Mr, N. M. Joshi: Is it only in the Congress camp?

Mr, Brojendra Narayan Chaudhury: Is the propaganda anti-private
property ?

The Honourable Sir Reginald Maxwell: I have not listened in myself to
the broadcasts, and I am afraid I am not able to give an opinion.

Mr. J. Ramsay Scott: May I say I find it very interesting and it comes
along at about two o’clock every day.

Prof. N. G. Banga: Is that a question?

CRITERION FOR SELECTION OF PERSONNEL FOR P0STS ABOLISHED IN ThE OFFICE
oF THE DEPUTY ACCOUNTANT GENERAL, PosTS AND TELEGRAPHS,

MaDRaS.

1153. *Mr. M. Ananthasayanam Ayyangar: With reference to the
information placed on the table of the House on the 3rd February, 1939,
in reply to my starred question No. 1853, dated the 6th December, 1938,
will the Honourable the Finance Member be pleased to state:

(a) whether Article 428 of the Civil Service Regulations, which re-
quires that there should be the least cost for compensation
pension, was applied in selecting the posts for abolition in the
Postal Audit Office at Madras; and

(b) if not. what was the principle on which such a selection was
made ?
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The Honourable Sir James Grigg: With your permission, Sir, 1 propose:
to answer together starred questions Nos. 1158 to 11556 . ’ .
1 cunnot add to the information that I have already gn;en}.1 .‘Gole:;::l:.‘l:d
kave only recently re-examined at great length the cases o tdesg cb?e s and
come to the conclusion that it would be udmltmstrnt-wely undesira
entertain officers who have retired from service.

Mr. M. Ananthasayanam Ayyangar: May I know why those officials-
whose retirement would not involve much of a compensation have not been
vetired, and why those whose retirement would involve such a compensa-
tion have been retired?

The Honourable Sir James Grigg: That is a question which has already

Leen asked and I have given an answer. The answer is. ''I cannot add to-
the information that I have already given.’’

Mr. M. Ananthasayanam Ayyangar: May I know why those persons.
who had been informed, when recruited, that they were liable for servioe
in Burina, were not sent to Burma after separation but others who wera
not recruited on those terms und conditions were sent to Burma? That
srires from the answer to question No. 1154.

The Honourable Sir James Qrigg: The represer-ations of these officers.
huve salready been exhaustively examined by the Auditor General and he
has come to the conclusion, with which 1 entirely agree, that the arrange-

ments already made are the best that can possibly be made, having regard.
to the interests of the service as well as other interests.

Mr. M. Ananthasayanam Ayyangar: Have Government considered the

desirability of re-transferring those people to India as and when vacancies.
arise in Mndras?

The Honourable Sir James Grigg: They have considered it but they
Lave rejected it.

Mr, M. Ananthasayanam Ayyangar: May I take it that no vacancies
wili arise at all? What is the reason for not providing for them?

The Honourable Sir James @rigg: It will provide only a very minor

solution of the problem, if any, which the Honourable Member has in mind’
and would onlv create extra disturbance.

CRITERION FOR SELECTION OF PERSONNEL FOR P0STS ABOLISHED IN THE OFFICE
oF THE DEPUTY ACOOUNTANT GENERAL, PoSTS AND TELEGRAPHS, MADRAS.

+1154. *Mr. M. Ananthasayanam Ayyangar: With reference to {he
information placed on the table of the House on the 3rd February, 1939,
in reply to my starred question No. 1853, dated the 6th December, 1988,
will the Honourable the Finance Member be pleased to state the reasons
for retaining at Madras some of the persons who were informed, when re-
cruited, that they were liable for service in Burma, in preference to others
who were not so recruited and whose posts were abolished?

1For answer to thix question, see answer to question No. 1153,
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*CRITERION FOR SELECTION OF PERSONNEL ¥OR POSTS ABOLISHED IN THE OrricE
OF THE DEPUTY ACCOUNTANT GENERAL, POSTS AND TELEGRAPHS, MADRAS,

. 11155, *Mr. M. Ananthasayanam Ayyangar: With reference to the
information placed on the table of the House on the 8rd February, 1939,
in reply to my starred question No. 1858, dated the 6th December, 1938,
will the Honourable the Finance Member be pleased to state:
(&) whether it is a fact that, in reply to a telegraphic representation
made by the officials at Madras compulsorily retired, the
Auditor General stated that while he could not recommend
the re-employment of the petitioners in the offices subordinate
to him, he had no objection to their being considered as out-
siders for any vacancies under the Divector General, Posts
and Telegraphs; and
(b) if the reply to part (a) be in the affirmative, the reason for his
refusing to take them back in any of the offices under his
control, or recommend their case officially to the Director
General ?

PROSCRIPTION OF THE BOOK ENTITLED “‘ INDIA IN BONDAGE".

1156. *Dr. P. N. Banerjea: (a) Will the Honourable the Home Member
'be pleased to state whether & book entitled ‘‘India in Bondage” by Dr. J. T.
‘Bunderland of the United States of America, was proscribed by Government
in 19297

(b) Were copies of the Indian edition of this book forfeited to Govern-
ment, and were the publisher and printer of this edition fined Rs. 1,000 each?

(c) If the answers to parts (a) and (b) be in the affirmative, is the Honour-
‘able Member prepared to consider the desirability of withdrawing the proe-
-eription and of returning the copies of the Indian edition of the book to the

publisher?

The Honourable Sir Reginald Maxwell: (a) and (b). Yes.

(¢) The book was proscribed under section 99A of the Criminal Proce-
-dure Code by the Bengal Government and a notification was subsequently
issued under section 19 of the Sea Customs Act by the Government of
India prohibiting its import into India. So long as the order of proscription
stands the question of cancelling the notification under the Sea Customs

Act will not arise.

Mr, Manu Subedar: May I know if the book was proscribed because it
told the truth, or it was proscribed because it was telling things which were
not correct?

The Honourable Sir Reginald Maxwell: It was proscribed because it
.came within the mischief of section 124A and section 158A of the Indian
Penal Code.

Dr, P. N. Banerfea: Is it not a fact that there is no incitement to
violence in this book?

The Honourable Sir Reginald Maxwell: The whole effect of t.hg, book,
as it appears to me, is likely to encourage violence on the part of impres-

sionable people.
+For answer to this question, see answer to question No. 1153.
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Mr. Lalchand Navalrai: Does the Honourable Member himself consider
that it is seditious?

The Honourable Sir Reginald Maxwell: Yes, Sir. That is the conclu-
sion arrived at from the examination which the book has already undergone.

Mr, Lalchand Navalrai: May I know if the examinatiorn has been done
by the Honourable Member himself ?

The Honourable Sir Reginald Maxwell: I am in possession of a full
roview of the contents of each chapter and that is the conclusion I have
-arrived at.

REGISTRATION OF FOREIGNERS IN INDIA.

1157, *Mr. Manu Subedar: (a) Will the Honourable the Home Member
please state whether Government have considered the desirability of secur-
ing the registration of all persons in India, who are not nationals of India
-or subjects of Indian States or of the United Kingdom?

(b) Have Government examined the Foreigners Act of 1864 with & view
‘to considering its adequacy under modern conditions and its revision?

(c) What information have Government with regard to the position of
.aliens in the United Kingdom and in one or two leading foreign countries?

(d) Is it a fact that all aliens are required in the United Kingdom to
register themselves, to report to the police, and to have their papers with
them with a view to provide a check on their activities?

The Honourable Sir Reginald Maxwell: (a) and (b). I would refer
the Honourable Member to the debate on the Registration of Foreigners
Bill which was referred by this House to a Select Committee on the 9th
March, 1939.

(c¢) So far as aliens in the United Kingdom are concerned, the Honour-
tible Member is referred to the British Aliens Restriction Acts, 1914 and
1919, and to the Aliens Order of 1920 made under those Acts. As regards
the treatment of aliens in foreign countries, my information is that subject
to exemptions for periods which vary generally from 24 hours to two
months, alien visitors are required to register or report their presence in at
leust 80 countries in Europe, America and Asia.

(d) The Honourable Member is referred to Articles 6 and 7 of the
RBritish Aliens Order, 1920.

Mr. Manu Subedar: In view of the precipitation of events in
Furope, may I inquire whether Government have got ready the full
machinery for enforcing the Act which is under the consideration of the
House and also whether they have examined the question ¢ insisting on
-an identity card being carried by every foreigner?

The Homourable Sir Reginald Maxwell: To answer the last part
first, the Act which is under the consideration of the House or will short-
ly come up for consideration provides for obtaining proof of identity. As
regards the first part of the Honourable Member’s question, Govern-
ment have very carefully been considering their plans and have got on
with them as far as it is possible to do 8o in ‘tha absence of an Act for
the registration of foreigners.
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. Mr. M. Ananthassyanam Ayyangar: What is the reason for not bring-
:;En;: ; mc;)re comprehensive Bill, providing restrictions for foreigners.
t cting business or carrying on work i ici i

in this countey? g in municipal and other services

The Homourable S8ir Reginald Maxwell: I explained that
i : t some
length in the debate on the Bill expiained thas @

that matter again. ill and I hardly thiuk I need enter into all

EXAMINATIONS HELD TO REORUIT CLERKS IN THE GOVERNMENT OF INDIA.

1158. *Sardar Sant Slngh:‘ (a) Will the Honourable the Home Member
be pleased to state whether it is a fact that the Federal Public Service
Commission hold competitive examination nesrly every yoar to recruit
clerks for t:.he Government of Indix Secretariat and attached offices?

rd(b) Is it also a fact that a list of successful candidates is prepared in
order of merit and offers of appointment made in accordance with communal
representation?

() Is it a fact that o similar examination for the recruitment of third
d}"lslon and routine grade clerks was held in December, 1937, to fill vacan-
cies occurring during the financial year 1938-39?

(d) Will Government please state how many third division clerk’s
vacancies have actually been withheld since the issue of the instructions for
economy ?

(e) Do Governmnent propose to consider the question of offering all the
vacancies occurring during the financial year 1938-39 but withheld in view
of economy to the successful candidates who appeared at the examination
in 19377

The Honoursble Sir Reginald Maxwell: (a)—(c). Yes.

(d) 27.

(e) The question has been considered and it has been decided that suc-
cessful candidates from the 1937 examination list will be appointed to such
vacancies as occur and are actually filled during the financial vear 1988-

89.

REVERSION O¥ CERTAIN UppER DivisioN CLERES IN THE ArMy HEaD
QUARTERS,

1159. *Sardar Sant Singh: (a) Will the Defence Secretary be pleased to-
gtate whether it is a fact that some upper division Indian Army Corps of
Clerks in the Army Headquarters have been reverted to lower division and
their pay has been reduced by about Rs. 50 each?

(b) Ts it o fact that these clerks were promoted from the lower division:
and were confirmed in thet division and enjoyed some promotions as well?
If so, what reasous led the authorities to demote them en bloc now?

Mr. 0. M. @, Ogilivie: (a) and (b). Yes. The facte of the case are

. that owing to s misunderstanding of the intention of Government orders
twelve lower division clerks of the Indian Army Corps of Clerks were

erroneously promoted by Branches of Army Headquarters to the upper

division of that Corps, without their fitness having been first !.est-ad by

an examination. A copy of the conditions of service for the Indian Army

Corps of Clerks is given to all candidates on first appointment, and these
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terins state that before promotion an individual- must be qualified and
efficient, After full consideration, it was decided that such of these clerks
who had been erroneously promoted should be required to sit for an ex-
amination, together with other candidates fromi the lower division who
had been recomnmended but not promoted. This was held in January,
1939, at whickr all twelve cadidates in question, together with 27 others,
were examined.. Six of the twelve qualified for retention in the upper
division, while the remaining six, who were not successful, were relegat-
ed to the lower division. '

Mr, Lalchand Navalrai: May I know bow many of these reverted
candidates have been successful? '

Mr. 0. M. G. Ogilvie: Six.

APPOINTMENT OF MEMBERS OF THE GOVERNOR GENERAL’S EXEcuTivE CoUNOCIL,

1160. *Mr. Brojendra Narayan Chaudhury: Will the Honourable the
Home Member please state whether the Government of India have any hand
or any say in the appointment of Members of the Governor Gereral’s
Lixecutive Council?

The Honourable Sir Reginald Maxwell: No, Sir. Members of the

Governor General’s Executive Council are appointed by His Mejesty
by warrant under the Royal Sign Manual under section 36 (1) in the Ninth

Schedule of the Government of India Act, 1985.

Mr, Brojendra Narayan . Chaudhury: Are not the Members of the
Executive Council consulted regarding the appointment?

The Honourable Sir Reginald Maxwell: 1 have already referred the
Honourable Member to the authority for appointment. )

Mr, Sri Prakasa: Does His Majesty interview them before appoint-.
ing them?

Mr. M. Ghiasuddin: Who advises His Majesty upon them? Sure-
ly he does not act on his own choice ?

_ The Honourable Sir Reginald Maxwell: I cannot give any informa-
tion on that subject.

EMPLOYMENT OF SERVANTS AND FOLLOWERS THROWN OUT OF EMPLOYMENT
BY THE DEPARTURE OF CERTAIN BATTALIONS FROM LUCENOW CANTONMENT.
1161. *Mr. Mohan Lal Saksena: (a) Will the Defence Secretary he
pleased to state whether it is a fact that the President, Cantonment Board,
Lucknow, made a representation to the Officer Commanding, Lucknow, on
behalf of the servants and followers in Lucknow Cantonment who have
heen thrown out of employment by the departure of the First Battalion,
the Buffs, overreas and the transfer of 14/20th Hussars to Sikandrabad?
tIli so,gwba-t action has been taken by Government to secure employment for
hem’
(b) Ts it a fact that the majority of servants and followers employed
with the Royal Welch Fusiliers ure from the Punjul; und have been brought
to Lucknow by the contractor? Tf so, for what consideration have they

B2
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been employed in preference to those who belong to Lucknow and have
béen thrown out of employment® Have they agreed to accompany the
regiment to the field in case of war? If not, why is an undertaking to
that effect required from the employees belonging to Lucknow and the
United Provinces?

(¢) Will ‘Government state what privileges and facilities, if any, they
propose to allow to those servants and followers who agree to accompany
the regiment to the front?

Mr. O. M. @. Ogilvie: (a) and (b). The Royal Welch Fusiliers who
arrived from overseas in IDecember, 1938, were originally ordered to
Itawalpindi and made arrangements with the contractor whom they had
selected that he should engage a staff of followers, servants and canteen
employees. These orders were later cancelled and the regiment was posted
to Lucknow instead. In the meantime, the contractor had engaged about
120 followers and servants, thre majority of whom belong to the Punjab.
He¢ has, however, agreed not to engage any further regimental followers
from outside Lucknow without reference to the local military authorities;
to employ all previous followers of the Royal Weleh Fusiliers domiciled
in Lucknow and as many as possible of the followers recently employed
by the 1st Battalion of the Buffs and the 14/20th Hussars. As the total
number of followers, servants and canteen employees with the Royal Welch
:gusi}iifs exceeds 400 it is not a fact that the majority come from the

unjab.

I also refer the Honourable Member to the reply T gave .to part (g) of
his starred question No. 380 on the 14th February, 1989,

The liability of canteen followers for field service is contained in all
institute contracts. A model form of agreement is included in the Insti-
tute Rules, India, 1938, a copy of which is in the Librarv of the House.

(¢) T refer the Honourable Member to section 9 of the Canteen Ma-
- nual (War), India, 1938, a copy of which is also in the Librarv of the
House.

PoL1TiCAL PRISONERS IN JAILS OF THE CENTRALLY ADMINISTERED AREAS.

1162. *Mr. Mohan Lal Saksena: (a) Will the Honourable the Home
Member be pleased to state the names of political prisoners in the jails of
centrally administered areas, their respective periods of sentences and proh-
able dates of release?

(b) Have Government considered the feasibility of releaging them as early
as possible? If not, what are the reasons for not releasing them?

(c) Are Government prepared to consider the advisability of appointing
a Committee with a majority nf non-official Members of the Assembly with
8 view to reviewing their cases and recommending their release?

The Honourable Sir Reginald Maxwell: (a) I do not know exactly
what the Honourable Member means by ‘‘political prisoners’’. But I
lay on the table a statement giving information about certain convicts
-gerving sentences of imprisonment in jails within Chief Commissioner's
provinces for offences appearing to have had some political motive.
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(b) Government do not at present see:any grounds for releasing any
of the prisoners prematurely.

(c) No.
Political Prisoners in Jails of Centrally Administered Areas.
Name. Term of imprisonment. Probable date of
release.
ATMER-MERWARA.

1. Ram Chandra Bapat 7 years' ri us. imprigon- April, 1940.
ment un section 307,
I P. C., and 3 years’ ngo-
rous imprisonment und
section 19 (F), Arms Act
sentences to run gonsecu-
tively from 2lst May,
1932.

2. Rajendra Kumar . lyear's rigorous imprison- November, 1039.
ment ung,er section 108,

3. Champalal

4. Kaserdeo

3 months' rigorous impri- June, 19390.
6. Dwarkadas . . sonment each under sec-
. tion 6, Indian Btates
6. Bitaram . . (Protection) Act, 1014.
7. Satynarain
DLELHI.
8. Bardhanand . 1 year's rigorous imprison- June, 1939.

ment under section 124 A,
I.P.C., from 4th July.
1938.

Mr. T. 8. Avinashilingam Ohettiar: What is the number of persons
whose list has been laid on the table?

The Honourable 8ir Reginald Maxwell: Eight.

Mr. S. Satyamurti: 1In view of the fact that several Governments in-
cluding the Government of Bengal have released or are considering act-
ively the question of releasing political prisoners (I accept the definition
of my Honourable friend), if they have renounced their faith in violence,
may I know why the Government of India do not propose to consider
similarly the question of the release of these prisoners who have renoun-
ced their faith in violence?

The Honourable Sir Reginald Maxwell: All the prlsqners are not the
prisoners of the Central Government. The question was which prison-
ers of this character were confined in jails within Chief Commissioners’
Provinces. Bome of these came from elsewhere, I, understand.

Mr. Mohan Lal Saksena: Am T to understqnd that Government are
prepu;ed to release the prisoners bhelonging to: the centrally administered
areas
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The Honourable Sir Reginald Maxwell: I replied to that in part (c) of
the question.

Mr. T. 8. Avinashilingam Ohettiar: Of these eight, how many are
detained without trial?

The Honourable Sir Reginald Maxwell: None.

APPLICATION OF THE PUNJAB SUPPRESSION OF IMMORAL TRAFFIC. ACT TO
DEeLHT PROVINCE.

$1168. *Mr. Suryya Kumar Som: Will the Honourable the Home Mem-
ber please refer to the reply given to part (a) of starred question No. 791
on the 5th October, 1936, and state: \
(&) the date on which the Punjab Suppression of Immoral Traffic
Act was passed;

(b) the result of the consideration of the question of applying the
Punjab Suppression of Immoral Traffic Act to the Delhi Pro-
vinee; and

(¢) the date from which the Punjab Suppression of Immora] Traffic

Act shall apply to the Delhi Province?

The Honourable Sir Reginald Maxwell: (a) The Punjab Suppression
of Immoral Traffic Act, 1935 (Punjab Act IV of 1935), was passed on the
21st November, 1935.

(b) and (¢). The Act wus extended to the Delhi Province by the
notification of the Government of India in the Home Department, No.
178/88-Judicial, dated the 26th November, 1938. It has not, however,
been applied as yet by the Chief Comunissioner to any area in Delhi. He
is in communication with the loecal authorities and ‘‘social service'' asso-
ciations on the subject of administrative arrangements in this matter.

SusJECTION TO INCOME-TAX OF PENSIONS PAID IN ENGLAND,

1164. *Mr. C. N. Muthuranga Mudaliar: Will the IHonourable the
Finance Member state:

(1) whether pensions earned by Englishmen in England are subjecte 1
to income-tax by the Government of the United Kingdom;

(b) whether persons resident in the United Kingdom in receipt of
pensions from overseas are taxed in the United Kingdom;

(c) what action the Government of India have taken about the recom-
mendations in the Select Committee’s Report on Income-tax
signed by the Honourable the Finance Member and Mr. J, I,
Sheehy and Mr. 8. P. Chambers amongst others, in regard io
the representations to be made to His Majesty’s Government
to amend the Government of India Act, 1985, so as to maksa .
gensiona payable out of [ndian revenues sssessable to the

ndian Income-tax (paragraph 6 of page 1, Select Comruit-
tee's Report);

tAnswer to this quection laid on the table, the questioner being absent.
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(d) whether, in case no action has as yet been taken, Government
propose to take any action now or in the near future; and

(e) in case the Government of India do not propose to make any re-
presentations, what are the reasons underlying the Govern-
ment’s decision?

The Honourable Sir James Grigg: (a) Yes.

(b) Yes.

(¢) The recommendation made in the Select Committee’'s report has
been forwarded to His Majesty's Government.

(d) and (e). Do not arise.

Mr. 8. Satyamurti: With reference to the answer to part (c) of the
.question, may I know if, in forwarding the recommendation of the Select
Committee, the Government of India expressed any opinion of theirs or
any recommendation of theirs on that reconmendation of the Select
Committee?

The Honourable Sir James Grigg: The Honourable Member may not
sk that; I mean, he may ask that but I won't answer it.

Mr. M. Ananthasayanam Ayyangar: May I know what steps have
been taken by His Majesty's Government to modify it, as desired by the
Belect Committee ?

The Honourable Sir James Grigg: No overt steps yet.

ForEraN MoNEY SPENT IN INDIA,

1165. *Mr. Manu Subedar: (a) Will the Honourable the Home Mem-
ber please state if the attention of Government has been drawn to an
editorial note in the Statesman, dated the 8rd March, 1989, in which the
following allegation has been made:

“Evidence of foreign money being spent in India is also, we under-
stand, accumulating fust. One Tower in particular seems to
be acting in a manner which may require sharp action *'?

(b) Is it possible for Government to state what information they have
on this subject and what steps are being taken to counteract Lhis subver-
sive propaganda by foreign powers?

(c) Have Government considered the desirability of taking the Leaders
of Parties of this House in confidence on this subject?

(d) Have they apprised Provincial Governments of the danger and
sought their co-operation for the suppression of such snbversive propaganda,
-or for counteraction, where necessary?

The Honourable Bir Reginald Maxwell: (a) Yes.

(b), (c) and (d). Government are alive to the danger of subversive
‘propaganda in India financed from abroad but regret they cannot divulge
publicly the information they possess in the matter.

Mr. 8. Satyamurti: May I know what are the steps they are taking
to stop this inflow of money for propaganda in this country?
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The Honourable Sir Reginald Maxwell: The steps to be taken are
very limited. The main point is to be aware of everything that is hap-
pening.

Mr. Maou Subedar: Have Government any information in their
possession which would substantiate or destroy the rumour which we have
been hearing that some foreign money was used in connection with the
election campaign of the Congress President?

The Honourable Sir Reginald Maxwell: | have no information on
that point.

Mr. S. Satyamurti: Have Government any power, or do they pro-
pose to take power if necessary by legislation, forfeiting any money sent

ll:;y hostile or inimical countries to this country for hostile propaganda
ere? '

The Homourable Sir Reginald Maxwell: It is very difficult to take
any such action; I believe it would not accord with certain postal con-
ventions.

8ir Oowasji Jehangir: The Honourable Member said thati the action
to be taken by him was limited. May I know why it is limited?

The Honourable Sir Reginald Maxwell: It is a matter of the relations
between His Majesty's Government generslly and foreign countries.

8ir Oowasji Jehangir: Is the Honourable Member aware that foreign
conntries take a far severer action or similar action in their own country,
(An Honourable Member: ‘‘Concentration camps’’), and have ‘‘con-
centration camps’'—as the Honourable Member says?

The Honourable Sir Reginald Maxwell: No, it is not possible to take
action against persons who do not infringe the law in any way.

UNSTARRED QUESTIONS AND ANSWERS.

RECRUITMENT OoF IDELHIWALAS TO CERTAIN SERVICES.

86. Mr, Muhammad Ashar Ali: Will the Honourable the Home Mem-
ber please state:

(a) the total number of Assistant Becretaries, Superintendents,
Assistants, Clerks, Duftries, Record Sorters and peons in the
offices of the Government of India, Delhi Province and Delhi
Division, North Western Railway;

(b) how many of them belong to the Province of Delhi: and

(¢) whether Government propose to take more Delhiwalas in these
services in future; if not, why not?

The Honourable Sir Reginald Maxwell: (a) and (b). The collection
of the information would involve an amount of time and expense whick
is noti justified by the subject.
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(c) As regards the superior and subordinate services recruited on an
sll-India basis Government recognise no claim for representation on
tervitorial grounds. They have no resson to believe that in the services
recruited on a local basis the inhabitants of Delhi Province are under-
represented.

PERSONS EMPLOYED IN THE DeLHI PoLicE FORCE.

87. Mr. Muhammad Azhar Ali: Will the Honourable the Home Mem-
ber please state:

(a) the number of persons employed in the Delhi Police Force in
each rank, both gazetted and non-gazetted;

(b) the sex they belong to;

(c) the community they belong to;

(d) their place of birth and their native district;

(e) total number of each sex, community and district;

(f) the reasons for preponderance by any community or by any dis-
trict; and

(g) the reasons for the paucity of Delhiwalas in each rank?

The Honourable Sir Reginald Maxwell: The information has been
called for from the Chief Commissioner, Delhi, and will be laid on the
table of the House in due course.

MOTION FOR ADJOURNMENT.

BEJECTMENT AND DiosEcvTioN oF Ao Fiast Crass RAliLway DASSENGER FOR
WEARING A Dhoti.

Mr. President (The Honourable Sir Abdur Rahim): The Chair has
received notice of n motion for the adjournment of the business of the
House from Qazi Muhammad Ahmad Kazmi for discussing a matter of
definite and urgent public importance, viz., the ejectment of a first class
passenger from the carriage and his prosecution as he was wearing a
dhoti, as reported in the Hindustan Times, duted the 19th March, on
page 18. What happened to this prosecution?

Qazi Muhammad Ahmad EKazmi (Meerut Division: Mubammadan
Rural): This person was prosecuted under section 120 of the Indian Rail-
ways Act, and the report that appeuarg in the Hindustan Times is that the
magistrate acquitted him with the remark that the wearing of a dhott
cannot be considered to be an offence.

Mr. President (The Honourable Sir Abdur Rahim): Ts not the
Honourable Member satisfied with that finding of the Court?

Qazi Muhammad Ahmad Kasmi: I am perfectly satisfied with the
finding of the Court, but what I want to discuss is the treatinent that
was meted out to the gentleman by the railway officiul and his prosecu-
tion under section 120 of the Indian Railways Act.

Mr. President (The Honourable Sir Abdur Rahim): The magistrate
has found, the Chair understands, that the prosecution did not lie or at
any rate was badly conceived, and that he was entitled to wear a dhoti.
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[Mr. President.]

If that was so, then any damage which has been caused to him by the
ejectment, surely there is remedy for it.

Qazi Muhammad Ahmad Kagmi: It is not a question of damage to
the man, but it is a question of the discretion of the railway authority
as to whether the wearing of a dhoti would be an offence or would be
an indecent act?

Mr. President (The Honourable Sir Abdur Rahim): The Chair takes
it that the Honourable Member's contention is correct that wearing a
dhoti in a first class compartment or in any compartment, is not an offence.
He has got such a decision. Nobody disputes it.

Qazi Muhammad Ahmad Kazmi: But the railway authorities disputed
it and harassed this gentleman? ,

Mr. President (The Honourable Sir Abdur Rahim): Cases do occur
where people are prosecuted and the prosecution is found to be baseless.

Qaxi Muhammad Ahmad Kaemi: But this is a case of frivolous
prosecution. The railway officials ought to have discretion enough to
understand whether the wearing of a dhoti would in any way come under
section 120. They turn a person out of the railway compartment and
then the Court may find that the man was not guilty of anything, but
still the railway authority wou'd be liable for this that they have used
their discretion in a way so as to harnss a passenger?

Mr. President (The Honourable Sir Abdur Rahim): The Chair rules it
out of order.

ELECTION OF MEMBERS TO THE PUBLIC ACCOUNTS
COMMITTEE.

Mr, President (The Honourable Sir Abdur Rahim): I have to inform
the Assembly that up to 12 Noon on Wednesday, the 15th March, 1939,
the time fixed for receiving nominations for the Committee on Public
Accounts, twelve nominations were received. Subsequently eight mem-
bers have withdrawn their candidature. As the number of remaining
candidates is equal to the number of vacancies, I declare the foilowing to
be duly elected to the Committee, namely:

(1) Captain Sardar Sir Sher Muhammad Khan;
(2) Birdar Jogendra Singh;

(8) Prof. N. G. Ranga; and

(4) Maulvi Muhammad Abdul Ghani.

THE INDIAN FINANCE BILL—oontd.

Mr. President (The Honourable Sir Abdur Rahim): The Assembly will
now resume oonsideration of the motion moved by the Honoursble Sir
James Grigg that the Finance Bill be taken into consideration. Dr.
Banerjea.

1
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_ Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
Sir, yesterday afterncon, I was about to begin the discussion of possible
alternatives to meet the deficit when the House rose for the day. Sup-
posing, there is a real deficit, I suggest, Sir, that there arc three alterna-
tive measures which would be better calculated to meet the deficit than
the proposal made by the Honourable the Finance Member. The first of
these alternative measures is a reduction in the salaries of the officers of
Government on s graduated sca'e. It is a well-known fact that the
galaz:les of Government officers, in India. are higher than those paid even
in rich countries, in fact higher than those paid anywhére else in the
world. In view of this fact it is absolutely essential in a poor country
like India to adopt the policy of reduction of salaries of all Government
employees above a certain minimum. If that is done according to n
gr.aduated scale, then a sufficient sum will be saved which will not onlv
wipe out the deficit but will leave a margin for reduction of taxation. A
further saving will arise from the abolition of useless posts. There is a
number of well-paid posts which can be abolished without any detriment
to the efficiency of the administration. This also should be taken into
consideration.

My next suggestion is that the existing arrangement for the grant of
relief in respect of double taxation should be withdrawn. In connection
with the passing of the Income-tax Bill this matter was urged by us. but
it was not accepted by the Government. In view of the coming deficit,
I hope this suggestion will meet with due consideration at their hands.
It will involve, it is true, an amendment of the Income-tax Act, but if
the Government bring forward a proposal, the Act will be amended at a
single sitting by this House. This will give the Finance Member a sum
of about a crore of rupees, that is to say, it will leave in his hands a
margin of about half a crore after meeting the prospective deficit.

My third suggestion is that all sums of money, which are paid in
England out of the Indian treasury in meeting interest charges, on sterling
loans and pensions of retired officers, be subjected to the Indian income-
tax. I will be told that this will require the amendment of the Govern-
ment of India Act, but my contention is that the Government of India
Act is not immutable like the laws of the Medes and Persians. If the
Government of India approach the British Government, the Government
of India Act may be amended in the course of a few days. There will be
no difficulty in this regard. If there is the will, there will be no difficulty
in finding the way. This measure is likely to yield between 1} crores and
2 crores of rupees? .

Thus, any one of the measures suggested by me will be quite sufficient
for meeting the deficit in the budget and for leaving a margin for the
reduction of taxation, while a combination of all these measures will be
sufficient not only for both these purposes but will leave as a margin a
large sum of woney for expenditure on the nation-building activities of
Government.

Coming to the remission of taxation, the Honourable the Leader of
the Opposition stressed yesterday the need for reducing the price of the
postcard. Four years ago I moved an amendment to the Finance Bill
urging the reduction of the price of the postcard from three pice to two
pice and this amendment was carried by an overwhelming majority. But,
unfortunately, the Government did not see their way to accept the amend-
ment. The time has now come for them to take a decisive action on this
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question. I need hardly say that this is a matter in which there exists
in the country a great deal of discontent.

In the concluding portion of his budget speech the Finance Member
echoed the obiter dicta of the Chief Justice of the Federal Court regardin
the need for mutual forbearance between the Provincial Governments an
the Central Government with regard to concurrent powers of taxation. I
hope and trust that the Provincial Governments will take due note of this
admonition, and I am sure the Central Government will bear the matter
fully in mind. The Finance Member also stressed the necessity for ‘‘a
release of the stresses operating between race and race and community
and community.”’ Although it may be said that this homily eomes with
ill grace from a person who has consistently flouted dhe opinion of this
House and has persistently gone against the public opinién of the country,
I, for one, am prepared to accept his plea for co-operation. The Finance
Member pleaded for political reconciliation which, according to him, was
needed for the economic welfare of India as well as of the rest of the
world. Sir, I am entirely in favour of political reconciliation, but T must
emphasise the fact that political reconciliation must be based on fairness
and justice. If there is a proper approach made from the side of the Gov-
ernment, I am sure that there will be adequate response from this side of
the House. Meantime, the attitude of the Government of India and of
the British Government towards our proposals, made in connection with
this bud.get, will be a test of the sincerity of their desire for reconciliation.

Bir James Grigg was sent out to India by the British Government five
vears ago. During his term of office he has served his country faithfully
and well. for which, T am sure, he will be amply rewarded by Britain.
Whatever my differences with him may be on political and economic ques-
tions, on the eve of his departure from India I wish him bon voyage and
express the hope that he will live for many more years and enjov health

and vigour so that he may be able to render further services to his own
country

Maulvi Abdur Rasheed Ohaudhury (Assam: Muhammadan): Sir. the
Finance Member has produced again a deficit budget this vear.
12 NooN. e deficit is something like 200 lakhs, Although he is making
up this deficit by taxation, he says that the three crores provided for the
reduction of debt will not be paid this year. That was a very useful
measure and I will come to it later on. Now, Sir, coming to the Finance
Rill I find that the Finance Member has got a very soft corner for the
lower middle classes. Although he hae got sympathy with thie class. he
hax adopted a very astute attitude towards them and when they combine
them and form them into a company. So far as the rich are concerned he has
prepared a guillotine for them: But one thing is very slgmﬁcan.t in his
budget. namely, that it shows no care for the masses who contribute to
the taxes of this country.

I will take the receipts side first. The first item that I wish to touch
is the income-tax. The Honourable the Finance Member showed a good
deal of eagerness in passing the Income-tax (Amendment) Bill in the last
Session. He expected a large amount of money from this measure. But
we had our own doubts on this point. The net result of the passing of
the Income-tax (Amendment) Biﬁ is a practical lessening of the income
derived from this source before. The Honourable Member has budgeted
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for an increase by 49 lakhs from this source during 1980-40. This is
including the leave pay exemption. By withdrawing this leave pay
exemption, the Finance Member expects to get 50 lakhs. Inc'uding these
50 lakhs, the net result of increase this year will be only 49 lakhs. This
means if there was no leave pay exemption, the passing of this Bill would
have resulted in a decrease of one lakh this year. For the lower middle
classes, the Finance Member expects to give re'ief to the extent of 93
lakhs. Let us see how he likes to give it. In order to give this relief
he is getting 117 lakhs from super-tax from individuals. That is for
giving relief to the lower middle classes, he is extracting 117 lakhs from the
rich people. My Honourable friend, Sir Cowasji Jehangir, showed the
other day what a small number of rich men have been left in this country
and it wi'l not be a compliment to the Finance Member to kill the re-
maining few rich men of this country. Then, Bir, when he comes to the
company, he loses all sympathy for the lower middle slasses. Tf threo or
four men combine together and form a company, he has got no sympathy
for them. Of course, as I said before he has got svmpathy for indi-
vidual lower middle classes. But when the question of company comes
in he becomes very severe to tax them. I do not understand his attitude
in this matter. If he could give relief to individual lower middle classes.
why can’t he give re'ief to the same classes of people when they form
into a company. When the Income-tax (Amendment) Bill was under
discussion in this House, I had great doubte whether the expectations of
the Finance Member would be fulfilled. So far as clause 4 of the Bill
was concerned, he expected to get all the money to cover his deficit this
vear. I had great doubts whether it would be a fact. Even on an accrual
basis, we did not expect he would get much money. Our doubts have
proved true. What we find is that the Finance Member has got practically
nothing by bringing in his new Income-tax (Amendment) Bill. So far
ag the main provisions are concerned, they will remain a dead letter.
Of course I must give the Honourable Member credit for the patience with
which he is bearing his disappointments. TIn order to keep the receipts
steady he made a good deal of jugglery with ficures. In his despuir to
find money to balance his budget, he has bestowed & lot of labour.

The next item of new taxation is khandsari sugar. We all considered
this to be something like a cottage indusiry. The khandsari sugar is used
by the poor classes and not by the rich. Now, Sir, taxing the “handsari
sugar produced outside the factory will mean something like taxing the
yarn produced on the charka. There is one strange thing in regard +o
this tax. The Finance Member knows full well that there will be reduc-
tion of output of sugar in this country this year. He knows full well that
the price of sugar is very high and the consumption is falling. Tn spite
of that he goes on taxing khandsari sugar. What for? He savs the
imports of foreign sugar more than compensate for the loss of revenue.
This shows what he has got in his mind. * He does not like that the indi-
genous industry should thrive. That is why he says that although there
will be less production of sugar in this country we will get more revenue
by taxing the imported sugar. This is the attitude of all Finance Mem-
bers from the beginning and that is why the industries of this country
are not thriving,

Now, Sir, T come to the question as to why successive Finance Mem-
bers are in this financial plight. In the last 25 years there have been as
‘many as 12 or 18 items of taxation and there is very little remission of
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these tauxes, but how is it that the Finance Members canmot get the
requisite money? It is not the fault of the Finance Members but of the
British policy in this country. I showed, in another connection, that that
policy is that this country should not aceumulate any wealth or keep up
its prosperity. T showed also that in 1838 Lord Macaulay said that India
was the richest country in the world, except France. What has become
of that wealth? We find that the present poverty of this country has
been due to the policy of the British Government. Since 1914, there has
practically been no increase of Government revenue. In 1914, the Central
Revenue was something like 80 crores and, in 1939, it is something like
82 crores. So, practically, there is no increase. mpared to other
countries what do vou find? The central revenue in Japan in 1914 was
92 crores and in 1930 it rose to 208 crores. Whereas, the Government
revenue is increasing in every country by leaps and bounds India is the
only country where it is almost stationary. Who is responsible for this?
We find that there is a drain upon Indian finances year after year. There
is a foreign investment of something like 1,800 crores in this country and
the interest paid takes away something like 85 crores of our money every
year. Then exchange, etc., takes away another 21 crores, business takes
40 crores, British and foreign shipping takes away 85 crores,—altogether it
comes to 161 crores. On the top of this there are official remittances to
England for pensions, home charges, liabilities to non-British traders, ete.
The economist calculated the total drain of Tndia every year as something
like 220 crores, which comes to as much as over 12 per cent. of the national
income of the country leaving 88 per cent. for the millions of people in
India. That is one of the reasons why we are not prosperous as before.
Another reason is the apathy of the administration.

Although India is an agricultural country, it is well known that it was
not wholly agricultural before the British came here. People could supple-
ment their agricultural income from industries, but Government showed
such apathy towards these industries that thev did not raise their little
finger to help them. Seversl times India made an effort to establish
industries; after the Swadeshi agitation hundreds and thousands of com-
panies were floated, but Government never encouraged them, with the
result that for want of expert knowledge and funds most of them went into
liquidation. Had Government taken care of them the Central revenues
would not have been in this sorry plight today. They have only milked the
cow without caring for the food to be given to the cow and now the
condition is that the cow cannot give any more milk. The Finance Mem-
ber in his desperation to find money looks this way and that way and in
spite of several taxes imposed this year he did not find that enough but
was driven to draw on the military sinking funds to the extent of 49 lakhs,
although that sinking fund was not meant for this purpose. Then'. Sir,
Finance Members have a habit which is peculiar to them and that is that
they trifle with us in whatever suggestions we may make. All is wwdgm
nn their side and sall ignorance on ours. There are good sources on which
taxes can be based but they will never try them. For instance there has
been a drain of gold from this country going on for the last so many years:
up to now, something like 825 crores have been drained off from this
country. Government could easily have put an export duty on this gold
and they would have got money for their purposes, but they will never

do it.
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I come now to the expenditure side and I will first take defence.
Although the Finance Member says there is practically no increase in
defence expenditure there is actually an increase of 216 lakhs and the main
item, although our revenues are so poor, is the improvement of the pros-
pects of British officers, costing us 150 lukhs. What was the necessity
for giving more to these people who are already getting so much? They
could easily have waited for better times. It would have given us some
consolation if steps had been taken to increase the defence expenditure for
the benefit of this country. Then, 8ir, we have been kept in the dark so
far as the working of this department is concerned. So long as British
prestige was high, we could afford to be in the dark, but now there is a
great deal of difference. We find that dark days are coming. We have
ascertained from the Defence Secretary, by putting questions, what
strength they have in this country in defence matters. Time after time
he has admitted that the Indian Army is not enough to check a major
invasion of India by any major power. The Indian Army is kept only to
check the first onrush of a major attack and to defend India until British
goldiers can be brought over from England. The other day aiso in reply
to a question the Defence Becretary said that the British Nuvy has to
defend the Indian coasts. The British Navy was invincible so long, but
circumstances have now changed. How can the British come to the
rescue of India? The Gibraltar defences have gone; the Malta defences
have vanished practically; the Mediterranean is not open to them; how
can the British army come to India and help India in the case of a major
attack? We cannot afford to be in the dark hereafter, so far as the work-
ing of this department is concerned. We do not want that we should be
handed over as bond slaves to uny other invader. We are trying our very
best to see that this is the last foreign domination; we ocunnot afford to be
under the domination of any other foreign country. But although we find
the British are so helpless and their prestige practically gone, they are
not still taking us into their confidence. 1f they had satisfied us that the
money they are spending for defence purposes is intended for the defence
of India, we would not have grudged them this money: we would have
gladly given them more. But they are not taking us into their confidence.
This British protection to India’s defence is costing us a lot and giving us
the least result. Had the Indian Army and the Indian Navy been an
independent unit of India we would have been able to defend ourselves
better. 1n Canada I find that in 1934 their defence budget was 18°4 million
dollars, that is, I think about four per cent. of their revenues; but here our
defence expenditure is nearly 60 per cent. of our revenues and, still, the
defence measures are not complete and the authorities cannot give us an
assurance that the army maintained will be sufficient for the defence of
India. The time has come when the authorities should explain things ab
least to our leaders, so that they may know that India is not going to be
the victim of any foreign domination as soon as the Britishers leave.

There is another aspect of this question. So far as the defence expen-
diture is concerned, according to us, in many cases they misuse their power.
Operations on the North-West Frontier have been going on for the past 12
or 13 vears; and regular operations have been going on for the last two
or three vears: the Defence Secretary admitted the other day that although
they had spent an extra three crores and more nothing has been gained
vet. We have been crying hoarse that our men and money should not be
wasted in the North-West Frontier. But as 1 huve enid before, they all
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consider that whatever we say is ignorance and whatever they say is
wisdom, and so they don’t care for our instructions.

Now, Sir, things are moving in such a rapid way that the menace of
another attack on India is very near. In the course of this week we find the
votaries of war are coming further on India's side. It may be that beyond
our expectations something may happen and India might be in danger of
an attack. So, Sir, it is all the more reason that the operations in the
Frontier should cease now and the Government should concentrate on the
defence of India.

Now, Sir, a word about how things can be improved. The Government
can say that we can only eriticise but we cannot give any constructive sug-
gestions. They may say as the Poet said,

““Every body can instruct, but cannot instruct himsel .

It is to accomplish our purpose that we want to give instructions to
Government how to improve matters . . . .

The Honourable Sir James Grigg (Finance Member): Thank you.

Maulvi Abdur Rasheed Chaudhury: First of all, my suggestion is that
the foreign debt of India which is somewhere in the neighbourhood of 500
crores should be reduced. We have been paying interest on this foreign
debt for the last 8o many years and Britain hus taken enough money from
India and she should not take any more. I have one suggestion to make for
improving our finances and to stop the drain on this particular item . . . .

Mr. President (The Honournble Sir Abdur Rahim): The Honourable
Member must remember that there are other Honourable Members who
want to speak on the Finance Bill.

Maulvi Abdur Rasheed Ohaudhury: The per capita debt of India is
something like Rs. 45. In the case of Britain it is over Rs. 2,000. So it is
easy to raise a loan to pay off this foreign debt. This will give a relief to
the extent of about 50 crores a year . . . . .

The Honourable 8ir James Grigg: You pay interest on money borrowed
in India?

Maulvi Abdur Rasheed Chaudhury: Yes, I understand that, we will pay
interest for the money we borrow in India, but the money will remain in
India and with that interest we will be able to build up Taj Mahals and
other things. At present all this money is wasted so far as India is
concerned.

Then, 8ir, there is another method which was suggested by my friend,
Pandit Lakshmi Kanta Maitra. It is an admitted fact that the expenditure
on administration has no bearing on the income of the country. India is a
very poor country, but she is paying for the cost of her administration much
more than the richest countries in the world. Therefore, if economy is
practised a good deal of money can be saved. We all know that in the
‘Congress provinces the Ministers are drawing only Rs. 500, and they are
managing the departments quite well, and although we cannot force the
authorities here to adopt similar measures to reduce salaries all round, yet
there is a morsal obligation on them . . . .
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is repeating too much.

Maulvi. Abdur Rasheed Ohaudhury: They can reduce a good deal of
expenditure by reducing salaries all round. Sir, the other suggestions have
been made by other speakers, and I do not wish to waste the time of the
House by repeating them. With these words, I resume my seat.

Mr. 0. N. Muthuranga Mudaliar (South Arcot cum Chingleput:
Non-Muhammadan Rural): Sir, I think this is the fifth time that we are
discussing the Finance Bill. Although we had not bargained for so many
Finapce Bills, yet they have been thrown upon us much sgainst owr wish,
and I do not know how many more Finance Bills this Assembly will have
to face. We have the same old finance measures, same provisions, the
salt tax remains the same, it is the same old rate of Rs. 1-4-0 per ynaund,
though year after year we have been endeavouring to reduce it. The
price of the postcard remains the same as before, namely, nine pies,
though we have been urging for the past five years to lower its price to
six pies. These enhanced duties had been imposéd as an emergency
measure as a result of the last Great War, and, although another war is
impending, none of these maximum duties have been lowered. In addi-
tion to the usual duties, we have been confronted now with two other
imposts, the duty on imported raw cotton and the reduced duty on khand-
sari sugar. I would welcome the reduced duty on khandsari sugar if the
definition of a factory had been kept as it was, but that definition has
been removed, and it will cause a great deal of hardship to the cottage
industry, and so the definition of a factory must be modified. You may
say referring to factories, a factory is one which employs ten or more
people instead of twenty or more as it is now or you must abolish the duty
‘altogether on khandsari sugar which ig a cottage industry. As for salt,
Tor three or four years Government imposed a duty on foreign salt import-
ed by sea, but for the last two years that duty has been abolished. As a
result, now that Aden also is not part of Tndia, foreign salt has been dump-
ed into this land and the locally manufactured salt is at a disadvantage. I
may mention that last vear one factory in the Tanjore Distriet was closed
and T am not sure if the imported salt had not its own result in the closing
of this factory. Coming to income-tax, T welcome the slab system as being
beneficial to the small taxpayers, while, at the same time, the Government
is getting revenue from those who are well able to bear it. But I cannot
give credit to the bona fides of the Finance Member. While I do not want
to be hard on him on the eve of his retirement, I cannot compliment him
on his achievement. While he wanted to test - the bona fides of the
"Congress Party, when the Tncome-tax Bill was under discussion by remov-
ing the distinction between resident and domicile with regard to non-Indian
“businessmen and thus roped them in with their foreign income, he has
secured loopholes to the highly paid non-Indian officiale by fixing an
-exemption minimum of Rs. 8,500 for the foreign income which was really
meant for the foreign income of the small trader. But it now applies also
to the foreign investor—the highly paid non-Indien officials in India.

Then, Sir, a special Session of this Assembly was held in November
last, at an enormous cost, in order to amend the Indian Income-tax Act.
. and it was so done. Yet, the Government of India has not acquired tne
right to assess to income-tax pensions paid out of Indian revenues to
_retired British officials who receive their pensions in England, nor is the
“interest earned in India on sterling loans of the Government of India

L
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asgessable to income-tax. The Select Committee of this House whichy
considered the Income-tax Bill has made the following recommendation :

“Explanation 2 has not been altered, but the Committee records its opinion in
connection with this Explanation that the Central Government should approich His.
Majesty’s Government to amend the Government of India Act, 18935, so as to make
pensions payable out of Indian revenues chargeable to Indian income-tax'’.

8ir, the Honourable the Finance-Member who was in charge of the
Bill is also a signatory to the Beleet Committee’s Report among others.
I do not know what action was taken on this recommendation, or whether
any aotion was meant to be taken on it. In an answer to a question this
morning he said that there is no overt act. I do not know what he means
by it. Perhaps. it was meant as an eyewash to the Nationalist Members
of the Select Committee. But let us wait and find sut the bona fides of
the Government of which Sir James Grigg is a member. While we are
precluded from taxing these incomes, it goes to benefit the United King-
dom Treasury. This state of things must be altered and income earned
in -this country must be liable to taxation in this country primarily.

"On the expenditure side, the Governmenti is maintaining a top-heavy
administration sanctioning huge salaries and heavy allowances. New offi-
ces and new departments are being created, and so-called experts are
being imported from abroad. New Departments, such as the Vicervy's:
Special Secretariat, and the Reforms Office, are created and kept on,
though the Federal scheme, according to the Government of India Act, is
receding day by day, and it looks as though the Congress will succeed im
driving out Federation beyond the borders of India. In no country in the
world is the salary of officials so high as in India. While the average-
income in India is not more than Rs. 80 per annum and that of a Britisher
in his land is about Rs. 1,250 per annum, the salary of a Britisher in this
land is at least double that of an officer of the same rank in Britain. If
we compare the same with that of other countries, it will even be three-
times and four times the salary in those countries. Besides such huge
salaries, they are given the overseas allowances and first class travelling
allowances for themselves and their wives and children when they go on
leave, which is not very rare. The Indian taxpayer's money is freely
distributed by the Finance Member amongst his own countrymen. The-
Government have appointed committees, such as, the Maxwell Committee,.
the Wheeler Committee, the Wedgwood Committee, and on the strengthr
of their recommendations, pools of officers from the I. C, 8., are being
dumped into the Secretariat thus increasing further the cost of administl:a--
tion, and, perhaps, also with a view to tie the hands of the Fede_ral Minis-
ters when such a catastrophe happens. Sir, we want the services to be:
Indianised for three reasons. First, our self-respect demands that our ad-
ministration should be carried on by our nationals. England does not get
their army experts from Germany, her dairy experts from Denmark, nor
her railway experts from South Africa. Then, why dump all sorts of so-
called experts from the United Kingdom on Indian shores at such huge
cost? As if all sorts of salaries and allowances are not enough, an agita-
tion §s going on against the employment tax imposed by the United Pro-
vinces Government. Questions were raised in the House of Commons
with regard to salary cuts questioning the legality of the same. Another
question by the same member was asked, ‘‘Whether ?;ha Under Be_cretary’s
attention has been drawn to the Employment-tax Bill of the United Pro-
vinces Government whiéh ‘proposed to make large cuts, by a graduated
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taxation, on the officials who have already paid taxes and a request was
also made if a grant of disturbance allowance could not be made. The
Under Secretary seems to have replied that the question of a grant of
disturbance allowance, under Indian conditions, was still under the consi-
deration of the Government of India and he hoped that the consideration
would be completed as soon as possible. With what haste things are mov-
ing when their own interests are concerned! I may here appeal to all the
Provincial Governments to replenish their coffers by imposing this employ-
ment-tax in their respective provinces. T hope the Government of India
will not commit the blunder of granting a disturbance allowance and
burden the taxpayer with further commitments. Another reason why we
want Indianisation is to solve, to some extent at least, the educated un-
employment and also effect economy in administrative expenditure.

I shall here mention certain items of extravagant expenditure from
which alone much economy can be effected. Payments to the Crown Re-
presentative amounting to 133 lakhs of Rs. Reckless extravagance is
visible in the creation of a political adviser on Rs. 5,000 a month which is.
wholly uncalled for. Superfluous Political Agents may be conveniently
retrenched. Unnecessary medical establishment may also be retrenched.
In every State, small or big, there is a Resident and a medical surgeon,
They necessarily involve lot of establishment costing lakhs of taxpayers’
money and then there are several fancy allowances such as saloon allow-
ances, motor allowances, house allowances, sumptuary and travelling
allowances, purchase and repair of tents, maintenance and renewal charges
of agency furniture, rents, rates and taxes, liveries and warm clothing and
what not. If the Paramount Power needs their services then Briton must
pay for themn. If the States want{ them, then the States must pay for
them. Why should the Indian taxpayer be burdened with this extrava-
gant expenditure. II these residents and surgeons are appointed one for
a number of small States, lakhs and lakhs of taxpayers’' money could be
saved. Again why should there be a grant to the Mayo College for Prin-
ces? Why should Residents travel in saloons? Amongst wholly non-
voted heads, the Viceroy's staff, household and allowances amounting to
over 16 lakhs is a criminal waste of money in useless paraphernalia. The
Secretariat of the Governor General which is a wholly new creation costs
8} lakhs. Principal Bupply Officer, another white elephant, costs, 1.7
lakhs. Another Becretary to the Defence Department also costs another
Re. 45,000. The Ecclesiastical expenditure, another wholly unwanted
one, has this time inoreased from 27 to 81 lakhs. The Bishop costs
Rs. 25,600 per year. Chaplains has risen from Rs. 6,600 to Rs. 12,600 this
year. With all this huge expenditure the morals of the military men have
not improved, witness their behaviour towards the ocivilian population on
several occasions. Expenditure of 187 lakhe on tribal areas is really an
addition to the military expenditure sufficient to give a decent pension to
every tribal family. In the matter of External affairs, the Government of
India have not even nominal control. The 68 lakhs spent on this account
must really be borne by Britain. It is merely a subsidy to British Im-
perialism—subsidy to Nepal ten lakhs, Bhutan one lakh, Muscat 86..400.
Diplomatic and Consular service in Iran eight lakhs. All this expenditure

ie really unnecessary to India.

Another matter which has been engrossing the attention of the Hon-
ourable Members of the House is the Simla exodus. Quarters for officials
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and M. L. A.’s have been and are still being constructed in New Delhi at
great cost and yet they are lying waste for six months in the year. Fur-
ther, the exodus of two Governments, one Central and the other Provin-
cial Government of the Punjab makes the Simla Hills congested and all
sorts of epidemics, small-pox, pneumonia, typhoid, etc., are rampant
there. Last year, the Government ordered the bulk of the Stores Depart-
ment to remain in Delhi but this year they have ordered the whole office
%o go. Answers are given to questions that they will leave the matter to
the new Federal Government. But that is fast receding to the far off
future. Even the holding of the Beptember Session of the Assembly in
Delhi is not agreed to.. In answer to a question to that effect, the Hon-
ourable the Leader of the House has refused to hald it fin Delhi on the
score that a Session in Delhi is costlier than in Simla by Rs. 50,000. I do
not know how this calculation was arrived at. Was every aspect of
saving taken into consideration. Have they taken into consideration the
saving in the Travelling Allowances of M. L. A.s between Delhi and Simla
and the extra income that is likely to accrue by way of house rent from
M. L. A.'s, in Delhi. Have they considered the saving to Government by
its coming down to Delhi earlier for the SBession? And then, 8ir, when
no conveyance allowance is given in Simla, where it is most needed, why
should there be a conveyance allowance in Delhi and that at a differential
rate for residents in New and Old Delhi. And then why should Govern-
ment give haulage charges for cars for such of those as bring their cara?
Cars and tongas are available here which can be arranged at a very low
cost. The Assembly rules of travelling and conveyance sllowances need
to be overhauled. They are decades old, framed at a time when convey-
ances and accommodation were scarce in New Delhi. I appeal to the
‘Government to hold the September Session in New Delhi. T have no
doubt that my appeal will fall on deaf ears. Then why keep up this
farce of an Assembly and Council of State. Abolish them and rule with
‘the naked sword. We could save the taxpayer the huge cost of travelling
‘allowances and daily allowances to M. L. A.s, the Watch and Ward
Department and that of the Assembly Department, which means much,
though it would not stand anywhere near the cost of the Treasury Benches
and the other departments of Government, Then there is the Defence
Department of Government. I am not going to discuss high defence policy
which has been discussed so often. Why don’t you trust the Indian and
‘appoint Indians for at least the soldier rank, the doctors and nurses and
the clerks in the Army Headquarters Department. @ Why bring in the
non-Indian element for even these posts?

The Arch:eological Department is one of the important departments
from the Indian point of view and yet that .department fs not properly
_financed. Tt is given a rtepmotherly treatment. Even the little that is
sanctioned is frittered away in unnecessary travelling and other means.
Recently one Mr. Wooley with his wife as his Secretary were .appointed
to visit Archeological places on an allowante of Rs. 1,000 and Rs. 500
respectively for three months with &additiondl travelling allowance, etec.
What purpose their tour has served I am unable to make out. In addi-
tion, the Director General of Archeeology accompanied them as their Per-
_sonal Assistant in North India and the Superintendent of Epigraphy ac-
_companied them fin South India. That again is additional cost by way of
travelling allowances. What results this three months sight-seeing will
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bring about the future alone will show. Sir, this department deserves
better treatment at the hands of Government.

The Bcience Institute at Bangalore is another standing monument of
! meladministration. Though the object of the Donor of the
" Institute is to make the Institute a first class institution to
spread scientific knowledge by fostering research work, the Governing
Council and other administrative bodies of the Institute have developéd
prejudices. The whole object seems to be to humiliate the one eminent
Indian scientist that the Institute can boast of and raise mediocres to
lucrative jobs, who helped them in their endeavours. The Physics labo-
ratory was sought to be removed from its position to an obscure place.
But T understand, on intervention from Government, that was stopped
but they persist in getting some portion of the block at least for other
uses. The Registrar of the Institute has resigned his job, his place hav-
ing become very hot. The Lecturer in Bio-Chemistry has been raised td
Professorship and his term has been extended for four years, two of which
he has to spend in foreign lands on deputation. His papers have been
referred to expert scientists abroad and his work has been declared to be
crude and unscientific. Even the visitor's sanction has not been obtained
for this extension which is necessary according to rule 29 of the Institute
rules. Many more appointments have been made in the same manner
and the students in the Institute are very much dissatisfied with these ap-
pointments. Out of 187 students, 124 met, the rest being absent from the
station, and appointed a committee to wait in deputation on the Resident
of Mysore, who is the Chairman of the Governing Council and make their
representations to him and through him to the Visitor. The Budget of
the Tnstitute this year shows a deficit of Rs. 30,000 according to one
report and Rs. 50,000 according to another estimate while the Govern-
ments of Travancore, Hyderabad and Mysore have stopped their grants to
the Institute. Even the Madras Government threatened to stop
their grant, but, ultimately, it was sanctioned. The Irvine Committee
have prepared a Budget with a surplus of Rs. 15,000. While the expen-
diture on administration has increased progressively, that on research work
has progressively deteriorated. The allotment for scientific works during
1986-37 wus 18.1; during 1987-88, 15-2; and during 1938-89, 13.6, while the
charges for administration were 8.3 in 1986-37, 9-4 in 1937-88 and .12-2 fin
1938-39. This matter needs looking into immediately. A Committee
must be appointed to inquire into these matters and things set right, or
the Government must discontinue their grant of three lakhs given every
year. And yet, more and more professors and assistant professors are
being appointed and more and more of them are sent on deputation.
Where is the need for two officers, a Director and a Registrar? The two
can be combined into one and a saving of about Rs. 15,000 can be effected.

Another subject that I wish to refer to,.before econcluding, is retrench-
ment in expenditure. During the last few months we have heard a lot of
talk about economies being effected in the Central Budget. We have
usually seen that all this talk about economy ends in a few clerks and
chaprassis being sent out to aggravate the existing unemployment in the
country, while the officers at the top are not in the least affected and, in
addition, & few experts are brought out from England to diagnose our
troubles. I suppose the same thing will happen now. One hears rumours
about certain sections of the Secretariat clerks being cut down and the
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present incumbents reduced to routine division though they may continue
to get their present salaries. On the other hand, the number of officers,
mostly from the I.C.8., is being increased in the various departments—
notably in the Defence Department and the newly-constituted Governor
General’s office. The deterioration in the pay and prospects of Indian
clerka.snd assistants in the Secretariat appears to be progressive, while the
Imperial Services are not in the least affected or their number reduced.
One would have thought that in common decency the very first thing to
come under review would be the notorious Lee loot. On various occa-
sions questions have been asked as to the total amount involved in this
so-called concession which was given at a time when prices were ruling
high. But answers have been consistently refused, or, if given, have been
very vague. It would be interesting to know from the Finance Member
the total amount involved year by year in this concession which extends
not only to the I.C.S., but also to the Railways and other services includ-
ing the newly-recruited experts. I personally think it will easily amount
to a crore and a half if not more. And any honest Government in search
of economies would first abolish these Lee concessions which are given
in addition to very handsome scales of pay. But no. The Imperial
services must not be touched. The clerk who is getting Rs. 80 or Iis. 100
should have his meagre pay reduced. Even his post should be abolished !
But these foreigners, who are already getting pay beyond our capacity
should continue to get more in the way of allowances and concessions and
these must not be touched. Nothing shows more clearly the utterly
callous and hypocritical attitude of our present rulers than the continuance
of these concessions. Will the Finance Member inform us if his Govern-
ment have even moved their little finger to address the Secretury of State
in the matter? I should be very surprised to hear they have. T would
even go further and say that on this one ground the Budget should be
thrown out. Let them go on giving themselves more pay and more allow-
ances, but let us not be a party to anything they may do or give it a seem-
ing legislative sanction. Let the ugly truth of exploitation appear in all
its nakedness and let us not give it a covering of rags in the shape of
demands for a few clerks here or a few subordinates there.

Another matter concerning defence is as regards the British military
hospitals and the nursing services attached to them. Compared to the
comforts, if any, and the service which the Indian soldier gets, the British
soldier in India, from the Tommy to the General, are indeed well served in
this respect. It would be interesting to know how many hospitals are in
practice exclusively reserved for the British soldier with exclusively Europ-
ean doctors and European nurses. One would have thought that with the
large number of unemployed doctors in India and the ever-growing
clamour of the Anglo-Indian community for maintenance of especial privi- -
leges, these two should be able, betwen them, to supply the needs of the
British soldier. But I suppose the claims of the British unemployed are
more insistent. I find from the Indian Army List there are more than
800 women in the Military Nurding Services out of whom I do not see that
there is any Indian or even an .- Anglo-Indian. How much work these
women have, if any at all, in the various hospitals where they are posted,
i8 & mystery to the ordinary man in the street,—who has, however, to pay
very handsomely for these foreign importations. B
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Again, in what is called the Indian Medical Department—below the
Indian Medical Service—I find that there is not a single Indian in the
Assistant Surgeon’s grade: I suppose this is exclusively reserved for the
Anglo-Indian community and I should like to know the reasons for this
monopoly. There are no Indians either in the Ordnance Crops as officers
«or in the Military Farms Department. This sickening hypocrisy of Indi-
anization in the Army has gone on now for a number of years with abso-
lutely no results and it is time a little honesty was introduced fnto the
‘business. We do not want to have these white-washing committees ap-
‘pointed every now and then to judge of the pace of Indianization. What
we want is a definite statement of whether the British element in- the
Indian Army, in the various branches, is going to be replaced by Indians,
-and if so, in what period. A statement like that would be of some use,
80 that we may know where we are. Vague mouthings and false hopes
have deluded us so far and I would frankly say that we thoroughly distrust
every committee that may be appointed by this or the Home Government:
they do not want any curtailment of their vested interests and unless
they are forced to give up, they are sure to fight till the last ditch. But I
would plead for a little honesty in the rnatter. Let us know where we
are. Let us know whether our sons will have any chance of being trained
to defend our country and replace the mercenaries who are now imposing
themselves on us without our consent. On these and other grounds, Sir,
I appeal to the House to throw out this Bill.

Mr, Sami Vencatachelam OCheity (Madras: Tndian Commerce): 8ir, [
think my Honourable friend, Sir James Grigg, must be grateful to this
House for one reason and that is that this is the first Finance Bill which
has received constructive criticism from the Opposition. I hope, Sir,
this friendly gesture of the Opposition will be reciprocated by the Honourable
the Finance Member in even understanding the masterly exposition, of my
esteemed Leader, of the skeletons in the cupboard of his Budget. Sir,
it is said of Sir James Grigg that by nature he is suspicious of strangers
and that the one thing he hated most was being duped. T have no doubt
that this attitude of his has developed in him a trait of character from the
defensive to the aggressive. From that of protection against being duped
by others, he now seems to have taken the aggressive act of trying to dupe
others. In the Income-tax Act he has received the whole-hearted support
of the Congress Party on the ground that the additional revenue that is
expected from the amendment of that Act will go to the benefit of the
provinces. I have no doubt that he has always been quite sincere in
trying to provide funds for the provinces, for I have often heard that
statement being made by the Honourable the Finance Member in respect of
one taxation measure or another.

Mr. M. 8. Aney (Berar: Non-Muhammadan): Do not dupe yourself by
calling him sincere on that point.

Mr. Sami Vencatachelam Ohetty: And it is perhaps with that. view that
he has attempted to bring a workable understanding between the Centre
and the provinces by a conference of the Finance Ministers of the provinces
and himself.  Sir, I share the regret that the Honourable the Finance Mem-
ber has felt that the conference has not been successful. In fact, the
schedules of the Government of India Act seem fo:afford a large scope,
fndeed, to the provinces and the Centre to try their conclusions with each
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other in respect of taxation. In fact, the prospect of this conflict appears
to be very interesting if, in between this conflict, the taxpayer is not taxed
out of existence by this unseemly race of taxing the already over-taxed
taxpayer between the provinces and the Centre. If this state of affairs
should continue, it appears to me that the financial breakdown of the pro-
vinces and the Centre seems to be more imminent than the constitutional
breakdown, for which the Congress Party has set its hesrt. I hope
that if it is the desire of the Government to avert the constitutional break-
down. they will take all steps possible to avert this financial breakdown.
The only way I could see of averting the financial breakdown is to make the
people responsible for running the administration in the Centre. ~ What
I mean to say is that we must be put entirely in charge of the finances of
this country in order that the administration may run smoothly. It is
true that there has not been any large increase in the .allotment of funds
for the defence expenditure.........

'Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member may stop here and continue his speech after Lunch.

The Assembly then adjourned for Lunch till Half Past Two of the Cloek.

The Assembly re-assembled after Lunch at Half Past Two of the Clock
Mr. 8. Batyamurti (one of the Panel of Chairmen) in the Chair.

Mr. Sami Vencatachelam Ohetly: Sir, I was saying that under the
Defence expenditure, though there was not a large increase in the volume
of money allotted to it, one has to remind oncself of the fact that the
Budget has not received the credit reaction of the sums remitted by the
British Government and also by the transfer of certain units of the army to
British Exchequer. Thus the defence expenditure has, in reality, increased
enormously.  Sir, on the one hand we find the ever increasing expenditure
under defence, while on the other hand we are confronted with schemes
of reclamation of drink intoxicated people. For these two schemes enor-
mous sums are required, and the Central Government and Provincial Gov-
ernments one after another turn to the already overtaxed people for further
taxation. I do not know when this vicious circle will end and when some .
sort of security of a fairly contented economic life would be possible for
our countrymen. Having regard, however, to the international situation, it
is undoutedly necessary that the Government should be requiring larger and
larger sums of money for defence in order that our army, navy and air force
should be completely modernised and equipped adequately for the pro-
tection of this country, against foreign aggreesion, but, 8ir, I don't see
how we can be persuaded to agree to the ever increasing demande of the
defence expenditure, in so far as there is no chance of getting any return
for this expenditure under defence. Our navy is not ours, our air force ia
not ours, and our army cannot be officered by our nationals. = Therefore,
if it is the desire of this Government to protect this continent of India
from foreign aggression and safeguard the country being turned entirely
hostile to themselves, the Government should take more liberal attitude
in preparing the people to defend this country. It is an unwise g.na
short-sighted policy to keep our people entirely at & distance from sharing
the secrets and responsibilities of the defence of our country. It seems
to me, Bir, that the British foreign policy is more anxious to appease the
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ei:]?mies than to befriend and enter into a lasting friendship with their own
allies.

Bir, the next in importance to which the Honourable the Finance Mem-
ber has referred in his proposals—supplementary speech, is the doubling of
taxation on imports of raw cotton. He was anxious that this House
and the country should not misjudge him, that that was a step which
he took up to hit his pet aversion, the protected industries of this country.
and, therefore, it was that he said that he was neither taking credit for
giving a fillip to the cotton grower nor trying to hit the protected industry
by this taxation. He wanted to make it appear that the step he had taken
was only for the purpose of revenue and also for meeting the deficit of
about 50 lakhs. Now, 8ir, I venture to think that he will not dispute the
proposition that in respect of any fresh proposal for taxation for the pur-
pose of meeting a deficit, he has to convince the House (1) that there is
a real deficit (3) that the revenue under the proposal he is making would
be just sufficient to meet the deficit, and (3) that that proposal would not
transcend greater and more serious considerations in the taxation or pro-
tection policies of the Government of India. Applying these tests to
the present proposal, I am afraid he has not complied with any of these
tests. In the first place, Sir, with regard to the reality of the deficit, it
would be reslly superfluous for me to add to what has been stated so well
and so ably by my Honourable Leader. One has yet to hear an answer to
that. If it should take so much time to prepare an answer for the charge
made by the Honourable the Leader of the Opposition that this deficit is
a fictitious one, I should consider, Sir, that the answer will be very un-
convincing later on. I expected that soon after the Leader of the Opposi-
tion made that charge some one on behalf of Government would at once
repudiate it if that was possible so that the discussion might proceed on
the basis that the deficit was & real one. Then. secondly, as regards the
anticipated revenue under this proposal, according to the Finance Member
it is about 55 lakhs.  Sir, I do not know how he has arrived at that figure;
but if that was based on the number of bales which had arrived last year,
namely, about 700 thousand bales of either 500 or 400 pounds each, the
estimated revenue at half an anna per pound which is the increased taxa-
tion would be about 109 lakhs. I do not know how in face of this figure
he said that 55 lakhs was the expected return. Probably he thought that
when the tax is raised there would be some diminution in the imported
quantity and that, therefore, there would be diminution in the expected
revenue also. Here he is at the cross-roads of his argument. If he
really wanted only 50 lakhs and did not really intend to seriously affect
a protected industry I am sure his vigilant eyes would have set on other
kinds of taxation. For instance, I am not able to understand why steel
has escaped his attention. Compared to the returns of profit on textiles
with those on steel I find that the returns on steel are very much larger
than the returns .on the textile manufacturing concerns.  Moreover, if
you levy a tax on steel there will be no room for misunderstanding the
honest intentions of the Finance Member that he was trying to hit a pro
tected industry, for the mere reason that the foreign competition is not
so much in steel as it is in textile industry.

Now, Sir, with regard to the importation of raw cotton I am afraid
the Finance Member has not taken the trade or the industry into con-
fidence and discussed with them the several aspeete of this question before
he decided to levy this tax. In any case............ '
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The Honourable Sir James Grigg: Befors the budget, or after?

Mr. Sami Vencatachelam Ohetty: Before the budget. Why I say
that is this. I do not know if he had consulted his colleague, the Com-
merce Member, on this matter. He is quite aware that the Indo-British
trade agreement proposals are under negotiation and he is quite aware that
textiles form the most important subject of attention, negotiation and
settlement. A prudent and an honest financier would have consulted
not only the trade and the industry but also the repercussions that would
follow an agreement that is going on in another department of Govern-
ment. Now, Sir, of the four countries which export cotton to India,
nameii, Egypt, South Africa, Uganda and America, he must have noticed
that the only cotton that can find some equivalent or the nearest equiva-
lent in Indian variety is the American cotton. So far as the cotton from
other countries is concerned, the staple of those varieties are far longer than
of the Indian varieties. ~ The maximum staple length of Indian cotton
Is about 15/16” even with 4-F or 43-F or 283-F, whereas the average
staple length of the imported foreign cotton of the other three countries
than America is 1,1/16th inch. And he must also know that in spite of
the best efforts that are made by the Indian Central Cotton Committee,
they have not been successful in creating a cotton which is equivalent to
the Uganda or the Egyptian cotton. Sir, the Finance Member in one
of his statements said that the Bombay merchant was so busy buying
American cotton that he had no time to bestow his attention on Indian
cotton. Tt is well-known that the price of Indian cotton is dependent
entirely upon the world prices and, particularly, of America. The American
cotton market is subject not only to commercial considerations but also
to many extracommmercial considerations. @ There have been plans and
deals and schemes of the American Government which cause great surprises
in the cotton markets of the world. Therefore, it is not surprising that
the price of Indian cotton reacts very sensitively to the prices of American
cotton. And it would be a wrong charge to level against the Indian indus-
trialist that he has neglected Indian cotton in preference to American
cotton in spite of the attractive prices of American ecotton.  Sir, you
would notice from the report of the Economic Adviser to the Government of
India certain conclusions on the quality under the yield per acre of Indian
cotton as compared to the American cotton. Indian cotton has deteriorated
in the yield per acre by about 10 per cent. while American cotton has
improved by 100 per cent. The deterioration in the yield per acre does
not rest with the mere quantity. It also reacts upon the quality of cotton.
I should not be surprised that the Indian cotton in relation to the diminution
of the vield has considerably deteriorated in quality as well.  Still, the
Indian industrialist has taken large quantities of Indian cotton and you are
also aware, Mr. Chairman, that owing to Japanese hesitancy to buy Indian
cotton more Indian cotton was available for the Indian industrialist: so much
8o that on the whole he took 250,000 bales more than the previous year.
Every mill was working to its fullest capacity and some mills have had
double shifts also.  You cannot say, therefore, that the Indian industrialist
has really neglected Indian cotton. The mills were very busy............

The Honourable 8ir James, Grigg: Making losses!

Mr. Sami Vencatachelam Ohetty: I will tell you. _In fact there should
fiave been considerable improvement in the number of mills had the
concerns been assured of some certainty with regard to the Provincial
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Governments’ attitude towards labour troubles, towards taxation and
towards several other matters. There was uncertainty prevailing all over.
At any rate so far as the Bombay mills are concerned, I see from the
returns that they were trying to recover the losses which they had sustained
in previous years. Why I state all this is that there has not been any
criminal neglect on the part of the Indian industrialists to take Indian
cotton and to prefer American cotton for the mere sake of it. You will
find that corroborated by the subsequent figures of imports of raw cotton.
You will find that in the ten months from April last to January of this
year there has been considerable reduction in the imports of American
cotton into India, and it will continue to be so, so long as the prices
are not favourable and so long as Indian cotton is available.  Therefore,
if today the Honourable Finance Member is asking the consent of this
House for the imposition of an increased duty on raw cotton, on the plea
that American cotton is coming in larger quamtities and that that cotton
could easily be substituted by Indian cotton, that is only a smoke-screen
because the American cotton would stop coming in once there is a difference
of at least a rupee in price. Therefore, the effect of this will be a duty
on cotton which you necessarily require for your industries, namely, long
staple cotton.  8ir, I am glad to say that the Indian textile industry has
improved very considerably in quality. In fact, Indian shirting cloth is
now very largely popular not only in India but also in other countries—
such countries as are accessible to us by the generosity of this Govern-
ment. The mills have been equipped for a particular purpose and for
weaving a particular kind of cloth. ILarge sums of money have been
invested in regard to the buying of machinery and installing modern equip-
ment for that kind of cloth. This duty will certainly adversely affect
further improvement or the maintenance of the reputation which the Indian
mills have secured in the manufacture of shirting cloth. So, all this leads
one to the conclusion,—however emphatic his denial is in regard to his pet
aversion—that there must have been some lurking desire to give a parting
kick to this textile industry by means of this doubling of the taxation.

One other device which he generally adopts in putting down into the
throat of this House any unpopular measure is to invoke the support of
those who claim to represent labour, or the consumer or the Kisan in this
House. 1 am sure my Honourable friends, who represent these classes,
will as usual walk into his parlour, but I must tell them that they are
not doing any service whatsoever by agreeing to this taxation. In the
first place, it is not intended and it can never act as a fillip to the Indian
agriculturist to grow cotton similar to the one which is imported and which
has to be imported on account of the paucity of long staple cotton in this
country. I beg of those Honourable friends to scan every aspect of this
question before they think that the Finance Member is really doing some
service to the cultivator. I am sure the Indian textile industry will not
be averse to encourage the Indian cultivator to grow finer cotton because
he requires it even for making his own profits. I hope that the kisans’
representative, at least. will be shrewd enough not to walk into his parlour.
As for the labourers, I beg of their representatives not to misunderstand the

Indian industrialist............

The Honourable Sir James Grigg: I do not think he does.
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Mr. S8ami Vencatachelam Ohetty: For one thing, if he helps this Govern-
ment to take another crore of rupees from the trade of this country he is
by no means helping the labourer for whom he is standing as a champion

------

Mr. Ohairman (Mr. S. Satyamurti): May the Chair suggest to the
Honourable Member to conclude? He has spoken for forty-five minutes
now.

Mr. SBami Vencatachelam Ohetty: This crore of rupees is going to be
put again into that bottomless pit of the Indian treasury. The labourer
is not likely to get & pie out of that, but there is every chance, either by
coercion or by consent, to get something out of the Indian industrialist
if he is allowed to retain that money. 8o, at the wowst let him fight the
Indian industrialist and give more to the labourer than to allow this money
to be taken away by Sir James Grigg so that not a single pie would see the
light of the day for the benefit of the labourer. 1, therefore, hope that the
Honourable the Finance Member will see the reasonableness of the case
we have made out, namely, that there has been no deficit for which he has
got to find money, that the revenue that is expected by this taxation would
be double amd that in any case this taxation would affect the staple industry
of this country, namely, the Indian textile industry.

Mr. B. Das (Orissa Division: Non-Muhammadan): 8ir, it will be
proper if I trv to strike a balance sheet of the stewardship of
the Finance Member for the last five vears in respect of
finances of India. Thanks to the heavy taxation policy which Sir George
Schuster introduced, and to which for the first time he so generously
acknowledged, the Honourable Sir James Grige has managed so far to
maintain not the credit of India but the credit of the Government of
India. He is proud that he has maintained the credit of the Government
of India but not of the people of India. In that he has been helped,
thanks to the deteriorating trade, bv the flight of gold to which he made
no allusion and his speech was so brief that he could not make anv allusion
to any extraneous matters. Thanks to Sir George Schuster’s high taxation
policy, and thanks also to the flight of eold, he could maintain a balanced
budget. Of course, he also had a little windfall by pleading with the
British War Office for relief in armv expenditure. In the concluding
portion of his budget speech he said:

3rm.

“And I would like the laat words of my last budget specch to be simply a restate-
ment of the obvious truth that withont political reconciliation—the word appeassment
has perhaps become too hackneyed—Central and Provincial Governments alike in
Indin must fail in the great task allotted to them of raising the standards of life of

the people’’.

He did not like to sav all what he felt. Probably in another place
when he goes to the War Office, he might talk to his friends and stand
by the despatches he wrote to the War Office about reduction of army
expenditure of India and get larger contributions from the War Office.
The newspapers say that he is going as Under Secretary to the War
Office. 'Will he stand bv his signature to the Despatches that he has
sent from India as Finance Member or will he sing a different tune when
he examines those proposals as Under Secretary to the War Office? T
hope he will make his position clear, whether he will stand by fhe
Despatches he sent from India.
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He has not developed the credit of the people of India. How can he
develop the credit of India when the trade of India has fallen, when
India’s commodities have no foreign mazket at all. Of this we will hear
more when we discuss the Indo-British Trade Agreement next week.
The result of that last trade agreement has been that our trade with
foreign countries has been stifled and England has been benefited, that
India has been left with very little money and, therefore, people have lost
their purchasing power. Hence there are less imports and no wonder
that oustoms receipts are falling every year and, I am afraid, in future,
such fall in customs receipts will be a permanent feature.

Sir, when my Honourable friend, Sir James Grigg, came here, some of
us expected that with his freshness of mind, with the new
type of financial outlook which he brought on the floor of the' House,

there would be clear planning of taxation and real planning for the
prosperity of India.

Mr. N. M. Joshi (Nominated Non-Official): But does he believe im
planning ?

Mr. Ohairman (Mr. 8. Satyamurti): It is not right that Honourable
Members should put questions across the floor to the speaker who is
addressing the Chair. If any Honourable Member wants to put ques-
tions, he must get up and put the questions through the Chair. The
‘Honourable Member, Mr. Das, will proceed with his speech, without
taking note of these interruptions.

Mr, B. Das: We all felt that Sir James Grigg would bring a new
planning of taxation and new hopes for the prosperity of India. But all
those hopes have been belied. He did not think of the prosperity of the
people of India. Thanks to the Government of India Act, 1985, he has
transferred his burden to the other shoulders. He tried his utmost and
he tried his best to meet the requirements of the Government of India's
additional expenditure under certain heads that were the necessary con-

comitants of the new Act, and he asked the Provincial Ministers to
fend for themselves.

Belonging as I do to one of the poorest provinces, namely Orissa,—
it has got no resources to spend on the development of the Province—I
should like to examine whether the Finance Member could not have done
something whereby he could have brought more money to the cotfers of

the provinces so that they could develop their nation-building depart-
ments.

Sir, this is not the first time, but I think this is the fifth time that
I am again alluding to the fiscal policy of the Government. Theyv have no
scientific planning, no scientific fiscal poliecy. There are commodities which
"ought to be taxed and which ought to bring more revenue to the Govem-
ment of India. But because those commodities and those products are
‘the special monopoly of either the Britishers or the foreigners, the Finance
~Member and the Government of India are afraid to tax those commodities.
A vear hence India will get the benefit of the termination of the Indo-
Burma Trade Agreement and India will get full value of the excise duty
~on petrol and kerosene which Burma is enjoying free now. Looking at the
balance sheets of the oil companies, the Burma Oil Company and other
companies, one can easily say that those companies need no protection
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and they ought not to have been given the protection of five pies per
gallon. T1f he would have equalised the import and the excise duties on
kerosene the Government of India will derive a benefit to the extent of 1}
crores and all this sum could be distributed to the provinces.

It is true that section 140 of the Government of India Aet lays down
that when Federation is inaugurated, the Federal Legislature will legislate-
for the distribution of the excise duty. But that does not mean that the
Government of India cannot put excise duty to meet the exigencies of
circumstances. Although I hold orthodox views in matters of finance
and taxation, I feel certain that in surveying the taxation position of
India that the time has come when the Government of India will live more
and more on excise duties levied-on products of India. India has heen trying
to be self-sufficient in various commodities. Sugar, India buys very little
from abroad and the Government of India collect a good amount through
excise duty on sugar. When the Government wish tb6 collect excise
duties from protected industries, Government must be honest and see that
they do not give a chance to foreign manufactured goods. They must,
simultaneously, enhance the tariff on imported goods so that no hardship
may fall on Indian products. That, as my Leader pointed out, is our
charge against this doubling of the duty on imported cotton. I was one
of those who, four to five vears ago, maintained that the cotton duty
should be enhanced. But as the Indian millowners have taken advantage
of the imported cotton and have enhanced the production of finer counts,
they should not be put under a handicap and United Kingdom, Japanese
and other foreign goods should not he allowed to capture the market which
my millowner friends have created in India during the last five or six vears.
Therefore, the proper scientific svstem should be that there would be a
corresponding increase in tariff on the finer counts which are imported
into India.

I have suggested before, and T again suggest now, that cigars and
cigarettes, which are manufactured in very large quantities in India, should
bear an excise duty. Because the Government put a heavier duty on
imported cigarettes, cigarettes are manufactured in very large quantities
and these are also exported to neighbouring countries outside - India.
Cigars and cigarettes are luxury articles. Why is it that the Finance
Members, for the last five or seven years, have been afraid of levying an
excise duty on cigarettes? They will get at least fifty lakhs thereby.
No doubt tobacco taxation belongs to the Provincial Governments; Provin-
cial Governments can tax tobacco and beedi, but the Government of India
can essily tax cigarettes and cigars which will bring a good amount of
money and the amount may, under the present system, well be distri-
buted to the provinces. 1 do feel that the Finance Member has been
very orthodox in matters of taxation. He has not explored the avenues of
taxation wherebv those who can pay must pay. Of course, he has done
a little in the field of income-tax, but whether the additional receipts will
be less than a crore, as the Finance Member has figured, or three or four
crores, as my Leader has said, that would only bring a certain moiety for
distribution to the provinces. But the present Finance Member or his
successor or the Federal Finance Minister must explore the ground to
see how they will increase the central taxation so that the provinces may
get adequate resources for development and expansion.
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Yesterday, I noticed my Honourable friend, Dr. Sir Ziauddin Ahmad,
suddenly travelling from the field of the budget into the field of the Press.
Politicians cannot control the number of lines that the press must give
them in their papers or in their news agency. 1 am sure that the press
agency and the newspapers do their duty. They have a standard snd the
follow that standard according to the merits or otherwise of the speeci
of the speaker concerned. It is rather hard that we should dictate to the
press the number of lines that we must get in the news columns or the

newspapers. I think Honourable Members ought not to dictate to the
press. .

8ir, T do hope that the Finance Member will reply to the points that
have been raised by my Leader about the salary cuts.

The Honourable’Sir James Grigg: I will. ’

Mr. B. Das: Then, I will leave it at that. I stated a few minutes
ago that T must plead on behalf of the provinces. 1 do hope that he will
realise that the provinces are trying to develop their resources but they
are tied down under the Government of India Act and the high-handed
powers of the Finance Member. Therefore, I would conclude my observa-
tions by saying that the Finance Member has treated the Government of
India well, but he has done very little for the people of India. And if
he has something up his sleeve, and when he delivers his final speech if
he will tell us what benefit has accrued to the people of India, Sir, on
a subsequent occasion I will be able to thank him.

Mr. Muhammad Azhar Ali (Lucknow and Fvzabad Divisions:
Muhammadan Rural): We have heard two very eloquent speeches criti-
ciging the budget, specially from Members who either are themselves
capitalists or who plead for the capitalists or who have some interest in
capitalism. But, Sir, we come here from a constituency which is full of
poor people and the village communitv, and it should be our duty to
represent the claims of the poor people. It is not that we do not want
that capitalists who want crores and crores should not be taxed, we do not
want that super-tax should not be put on people, but we want and certainly

the country hopes that the Government will consider more and more the
case of the poor people.

Sir, this year’'s Budget, it is said, is somewhat under-vstimated. Now,
8o far as the question of under-estimate is concerned, it is not my duty to
gshow how it is under-estimated. It has been sufficiently exposed, and
there does not remain much for me to show in what respects it has heen
under-estimated. But, Sir, I want to say this that the present
Budget is absolutely devoid of any concession to the poor
people; it is a blank. No attempt has been made to reduce the former
duties, no attempt whatever has been made to reduce the burden on the
poor people. Of course, it may be said that, so far as khandsari sugar is
concerned, (Gtovernment has put the duty to eight annas, but T would deal
with that later on. For the present I shall confine myself to the question
of high salaries which are paid and which tell heavilv on the diminishing
resources of the country. The burden of foreign experts from outside is
increasing from day to day. Only the other dav T was told that in the
Imperial Council of Agricultural Research Institute, the Government is
going to import a number of experts from outside, I believe they are going
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to get out about six or seven experts. It is not only there that we have to
complain of this, but practically every department seems to be short of
experts. What a pity that after the expansion of these Government
departments, still we should find the need for importing foreign experts,
that the Government of India are devoid of experts. Of course, if new
questions had cropped up, if Federation had been ushered in or if new
ground had to be broken, perhaps the public would have swallowed this
morsel of bringing new experts, but, Sir, this Constitution has peen func-
tioning for the last so many years, and yet, the Government of India
should stand in need of foreign experts is really a surprise to us all
Departments may be expanding, but I am sure that as these departments
are expanding the Indians working in those departments must have been
“sufficiently trained to discharge the duties of these fo¥eign experts. Now,
Sir, when Finance Members are about to depart, they give India a parting
kick. We remember the days when Sir Basil Blackett threw down the
ratio as a bolt from the blue. The same is the case now. This time when
our Finance Member is about to go,—fortunately he is going there with an
employment, with some emoluments in his own country, it is unfortu-
nate he has not thought of doing anything for the poor people of this
<country, and he never considered the requirements of India. He has also
given a parting kick, as my friends, Sir Cowasji Jehangir and others, who
know ‘more about the subject, have explained to the House, in respect of
the doubling of the duty on raw cotton. My friends have explained
already how this duty on cotton will be ruinous to the country. People
in India mostly depend on their income from cotton. T am asure if the
‘Honourable the Finance Member had not imposed this cotton duty, he
would have served the country better. The fact is that they never care to
listen to our appesls which are made from this side. They come here
with notions of their own; they don't go into the country; they may
travel from here to Bombay by train and quietly return by the same
toute by train; or they may go to Simla from here and again come back,
‘but they do not care to see the real economic condition amd poverty of
‘the people of our villages. Even his subordinates do not know anything
about the actual condition of the people in the villages. Can the Finance
Member or his subordinates tell us that thev have been travelling from
village to village or from town to town? Of course, they are all apprised
-of the price conditions in India by loeal officials, but they also reallv don't
‘understand or fully realize the position of the poor village people. When
we make appeals here, they are brushed aside. We place before them
facts and figures, but our friends opposite regard our facts and figures as
faked or fictitious figures having no bearing whatsoever on the figures
which they embody in the Budget. Such budgets are really not prepared
‘in the interests of vur country; they are prepared in the interests of the
foreigner and the highly paid officials. My friénd, Mr. Das, who just
spoke, said that he wants new duties for the provinces, but I am sorrv
I have to differ from his view. Fresh diities may be of verv great import-
ance to the provinces, but the provinces will look after themselves, and
I am sure the provinces are looking after their finances verv well. Sir,
I am opposed to the levy of fresh duties; I am entirély for the reductibn
of expenditure. Every year we oome hefore this House and ask that
army expenditure should be reduced, ‘that higher salaries should be
reduced, as the only way of balancing the budgét, but no attention what-
-ever is paid -to our requestn. .- o ' :
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Then, Bir, the next subject I wish to deal with is Kkamdaari augar.
Tt is one of thoge cottage industries on which Sir George Schuster, when he
:‘as Eb:ut to depart from India in 1934, said. he would not like to impose

ny duty . . . ...

The Honourable Sir James Grigg: I would b teful
Honoursble Member will explain ‘ﬂ“ s e very grateful if the
. Mr. 8. Satyamurti): Order. order. The H bl
Mémber should either resume his seat or not give w:y. e Tonourable

(Mr. Muhammad Azhar Ali resumed his seat.)

The Honourable Sir James Grigg: 1 would be very grateful if the
Honourable Member will explain the largest mumber of employees which
constitute a cottage. How many employees should you have to constitute
a cottage? ’

Mr, Muhammad Ashar Ali: I am sorry 1 have not brought the census
book with me, otherwise 1 would have very gladly supplied the Honour-
able Member with the information, yet 20 men will be enough or more.

The Honourable 8ir James Grigg: 1 am asking him his own opinion.
I wish him to define, in order that I might be in a position to answer his
grgument, the maximuin number of employees which eonstitute i cottage.

Mr. Muhammad Azhar AM: My submission is this. Just as my friend
has put me a question, I should like to put him another question. Has
my friend ever seen in any village how khandsari sugar is made? May I
know if my friend has ever visited anyv village and seen for- himself how
fromn sugercane juice Rab is prepared, and how many peovle are engaged
in that cottage industry?

The Honourable Sir James Grigg: 1 know it quite well.

Mr. Muhammad Azhar Ali: T am sure he has not seen it, and he
cannot say how many people are engaged in making Eab . . . . .

The Honourable Bir James Grigg: I know it quite well.

My, Muhammad Axhar Ali: My friend has levied & duty of eignt
s#nnas on khandsari sugar. I shall just read out to the House what Sir
George Schuster said on the floor of this House, and if that will not be
a sufficient reply to my friend's question, then no other reply can satisfy
bim.

He said in 1934:

“We have had perhaps more discussion about the position of the khandsari sugar
makers than about anything else. We do not, and ] say this quite definitely, we do
not want to de anything which is going to stamp out a genuine agricultyral industry.
So far as it is & small cottage industry, we recognize that it is serving a very useful
purpose in areas where cane-growers have got no other markets and we do not want to
stamp out a genuine cottage industry.’’

Sir, after this statement, he said:

“We thought that the soundest thing to do was to adopt the definition of a
“factory’ from the Factory Law and to work om that and it remains to be seon what
that will produce, but one thing I can say and that is that we do not intend that the
Act sha]l be administered in such a way as to drive out of existence the small cottage
concerns.”’

D
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Sir, my contention here is only this much that the khandsari system
of making sugar is a cotlage industry. Does my friend dispute that it is
not & cottage industry? I hope not, and he does not in fact know what the
system is. He does not in fact know how people live under this khand-
sari system in the villages, and, therefore, he has absolutely no sympathy,
he does not realize the conditions in which the poor people work in order
to make rab, gur, and sugar. 8ir, sugarcane is one of those crops in India
which was at one time capable of paying the whole of the Government rent
and revenue and ever since these duties are being put on it and ever since
these big miills have been started, the poor cultivators do not find enough
money for themselves to pay the Government revepue or rent and, there-
fore, you find all this discontent in the whole of thia country. Now if my
Honourable friend is going to put an eight annas duty on the khandsari
sugar 1 can assure him that people in India will not bless him but they will
say that it has been another cause of more discontent in this country because.
the people will not be able to pay their rent and revenue to the Gov-
ernment and, I am sure, that Government will be sorry when the peasant
is forced to start the non-payment of rent and the Zamindari system is
forced to start non-payment of revenue. That will be a very sad day
for the Government and then the people will remember Sir James Grigg
not as one of the benefactors of the people but as one opposed to bene-
faction. Bir, the fact is that the margin of profit, in the case of khand-
aari sugar, is very very low. People, after cutting the sugarcane, crush it
and then after crushing it they take it to towns or to places where there
are khandsars. Tt has been so translated into English that you ecall them
factories but they are not factories at all. These khandsars are situated
in very small houses and the poor villagers take their sugnrcane to these
places after crushing and make it into rab and from rab it is turned into
sugar. 8ir, there are hundreds of these wvillagers and cultivators, small
people who are landless. They work in these khandsars and in crushing
sugarcane. It is not there in the mills that this sugarcane is pressed.
They are very small either country-made machines mostly on my side; or
they are made in Cawnpore and they are also now being deprived of the
sale of these small machines because of these big factories

The Honourable Sir James @rigg: Do I understand the Honourable
Member to say that most of this is made by Cawnpore people in country
cottages -

[The Honouruble Member Mr. Azhar Ali was still standing and did
not sit down when the Honourable Sir James Grigg made the interruption. ]

Mr. Chairman (Mr. 8. Batyamurti): The Honourable Member,
Mr. Azhar Ali, must give place to the Honourable Member, Sir James
Grigg, and reply, or he must not reply to his interruption, if he does not.
‘wish to give way.

Mr. Muhammad Azhar All: It is not only in Cawnpore but i Bombay
and other places. Formerly, these small crushing machines were made,
but now they are quite different things which are being put up by millers.
Formerly, it was only two to three bullocks or two to three people that
were required to crush the sugarcane but now the conditions are changing.
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They have to take the stuff far away from their fields and the result is that
they have to pay for the cartage and things like that and the charges,
etc., are very much onerous to the poor villagers growing sugarcane; su the
consequence will be that if you put this eight-anna duty on khandsari
sugar the people will be giving up growing sugarcane more and more, and, as
I told you just now, the result will be that Government revenue and the
landlord's rent will not be paid and you will be sorry for that day. Sir, it
can be said that the burden is shifted on the consumer. But I do not
stand here only to plead the cause of the cane-grower or the villager; I
also stand to plead the cause of the consumer. If the burden falls on the
ecnsumer or if the burden falls on the cane-grower, both «f them are poor
people, they are not at all rich; because the rich people do not generally
use this khandsari sugar; they use the sugar made by the big mills and
that imported from outside, very fine sugar, so, the result of imposing this
duty on the khandsari sugar will be that much unemployment will happen
in this country. Sir, now I shall take up another subject of concern for
the poor man and that is salt.

The House knows how the Honourable the Finance Member has always
been opposed to the policy of protection. Sir, the Act X1V of 1931 was
passed as a measure of protection to the Indian industry but the Act
expired on the 80th April, 1938, and ever since what has been the result?
I am just going to explain before the House. The Tariff Board recom-
mended a maximum selling price at Rs. 63, 11 annas per hundred maunds.
The lowest price was fixed at Rs. 50 from 1934 and that was of great
benefit to the consumer. 1f my friend wants, I can quote from the figures
which I have been reading out from books before the House just now.
That was of great benefit to the consumer, inasmuch as from 1862 to 1930
the price was as high as Rs. 80. Sir, if we compare the figures for
1930-31 and for 1937-38 of the imports of foreign salt before protection and
after protection, we will find that in 1930-31 it was 3,27,028 tons and in
1987-38 it came down to 36,688 tons only. Every year we find that foreign
salt wus decreasing and it was m the interests of India that it was so
decreasing and the produce of the mainland salt was increaging. In the
same manner, if we compare the imports from mainland sources and other
sources, then we find that the imports from mainland sources from 1930-81
are 48,645 tons and from Aden 1,65,119 tons. This was the period when
there was no protection. In 1937-38, under protection, from mainland
it is 24,518 tons and from Aden it is 2,55,981 tons. In 1938 the Govern-
ment withdrew the protection when there were 18 salt works in full work-
ing order at a cost of 75 lakhs of rupees and thev could meet the full
requirements of the country. But the pity was that these concerns had
invested all their money in their works and had no reserves of their own
whereas the foreign concerns had their own reserves, because they are
run by people who have got tons of money to spend on competition with
Indian salt makers. The result was that they could not stand the competi-
tion. As they cnuld not stand the rompetition, thus from 1st May, 1938,
to 15th February, 1989, of the total requirements 60 pér cent. imports are
foreign and only 40 per cent. is from mainland resources. Because the
Indian workers could not compete with the working of the foreign pe?ple,
the result was that they ceased to provide as much salt as was required.
The ultimate result has been unemployment and if conditions go on as
they have been going on in the past, I am sure not less than 60,000 people
will be out of employment. It is not a question of unemployment only,
but it is a . question of starvation of the Indian people and the Indian

n2
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villagers. Thereiore, if the figures which 1 have stated before the House
appeal to the Honourable the Finance Member, 1 hope and trust that he
will restore und re-introduce the protection of this salt duty.

Now, Sir, I come to another point and it is & matter which concerns
the minorities in India. It has nothing to do with the Finance Member.
1 vefer to the Census. I am informed that in future the Government of
Indis census will not be taken on that scale at which it used to be taken
some years before. The policy has somehow been changed to the detriment
of the minorities. The figures that will be given now, I am told, will not
be so detailed as they used to be before, with the result that the minori-
-ties will be adversely affected because they will not know their true
number. Times are approaching when both the sexXes will be fighting for
‘their representation in this country. If the figures do not represent every
communpity, every ceste and every tribe in the census report, 1 am aure
the minorities will not be able to get their proper representation accord-
ipg to their peeds and according to their population. 'Therefore, I ask
the House to consider this fact and ask the Government to give figures
for every compunity as they did in the previous years. These census
reports are always of verv great value not only to Members on this side
of the House but they will be of great value to the Government when
they are approached by smaller communities and by smaller people of
thig country. These figures ought to be of very great value to every section
of this country. It is not only for the sake of the Mussalmans that T want
these figures but I want them even for the snke of my Christian friends,
Harijan friends and for the sake of every other community. T have no
doubt these figures will be very instructive. Government of India always
think that the facts and figures should be complete and 1 do not under-
stand why the Census Department should depart from a policy which it
had followed before. I have noticed that the Census Department has of
late departed from its former policy and has reduced the number of appen-
dices which it uged to publigh before. With these remarks I bring my
speech to a close.

Bapn Baijnath Bajoria (Marwari Association: Indian Commerce): Sir,
it ig the general convention in this House while apeaking on the Finance
Bill magy Honourable Memhers gpeak on everything under the sun but
finance. I do nop propose to follow that rule. Some speakers who have
preceded me have spoken about the Federation, census, communal repre-
sentation, socialism, communism and all sorts of things, but I do not want
to take up the time of the Hounse on the Finance Bill by speaking on these
spbjects, and ap a businessman I will come straight to business. The
Finance Bi]l, as presented by the Honourable the Finance Member, has
nob given satisfaction to the country at large. It has heen severely eritiois-
€d by certsin sections of the country because of the income-tax rates,
“hy qthers because of the cotton duty, end by another section hecause of
the duiy on khandsari sugar, and so on. The reason for this criticism is
ihpt the people in general are convinced that there was, at the present
ghage, no justification ~ whatscever for any additional taxation' as

.A:ﬁ,ﬁ;s been proposed in the Finance Bill. The Honourable the Le-der
of the Qpposition and my Honourable friend, Bir Cowasji Jehangir, have

dressed the House at length on the point of under.estimating and I
. think they have been able to convince the majority of this House that it
18 80. Of course, they could not convince the Finance Member because
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he refuses to be convinced. In my opinion the majority of the Members
ave cofvinded thet there has been under-estimating. I propose to dilate
on this point only for a few minutes and I will show how I have alsc béen
cohvineced that there has been under-estimating. I will refer only to
three items, namely, customs, income-tax and the sugar import duty.

Kirstly, under customs, what do we find? During the year 1937-88,
thete had been a decrease of 82 lakhs of rupees in ¢ustoths revente.
Then again in the year 1938-39, according to the revised estimates, it is
expected that there will be a further decrease of 887 lukhs under this
head. This decline in customs revenue cannot go on at this rate for evet.
There is always a cycle. For a year or two it goes down and then it goes
up in the year or two that follow. If the previous figures of sote yéars
ugo were scrutinised in this light. it will bear out my point. The Finance
Member has only budgeted for an increase of 85 lakhs of rupees against
a decrease of over 450 lakhs during these two years, which is very small
and we can confidently expect that there will be more increase under this
head. In this connection I would like $o read a few lines from the Fingnce
Member’s own speech in which he says:

“Thus, though the customs returns of the last few monthe have shown an
improvement on those of the earlier part of the year, and the figiires for India's
favourable balance of trade have been consistently better than those of the correspemd-
ing months of the previous year, conditions do not appear to justify our raising our
general éatimates mbove the level of the retuths of the currerit yedr.”

I do not know what is the basis for presuming that the imports will
be heavier during the next year. If it is not an improvement in the balance
of trade, the balance of trade in favour of India hes been consistently better
than the previour vear and then the customs returns have also been better
than in the prévious year.

[At this stage, Mr. President (The Honourable Sir Abdur Relim) re-
sumed the Chair.]

These two factors ure the criterion on which we can judge what our
customs returns are to be in tha year to come but he has ignored these
factore, though he laid stress on these in his own budget speech.

I would like to know if these conditions do not justify our raising the
ettimites, what ate the conditions whith should be fulfilled by which
hé can reasonably expect higher feturns of customs? The second item,
which T would like to deal with, is the under-edt’mmte sbout the sugar
import duty. He has estimated only twénty lakhls of rupees from this
hedd for the next vear. The duty on iffiportéd supdr is Rs. 9-4 pet cwt.
\t this raté of duty if there i no chunge ih the gugar itiport duty by the

ariff Bill which is going to be ihtroduced shortly, it requires elévén
thousard tons of sugar to be impotted in the next year to give ul thewe
twenty lakhs of rupees. Does he expeet thdt there will be an import of
ohly éleven thousand tons of sugar ifi the néxt yeat? We all know that
there hur been a vety small sughteare crop this yeat and the produetion
of suga¥ in this country has been léss by over & lakh of teng of sugatr. I
think T gm eoprect. It should be thore thati a lakh but hot less than a
lakh. Aftar sll the countty requitds sugat and if we Have not been able
to produce sufficient sugay fof our réquiréments, due to the failute of the
c#dp, then it dtands to tedson that we will Bave to import Java sugar
diitinig the next yeat to meet our requirements and so, this figure of eleven
thousatid toris which he expects wiﬂ be itnported is hopelessly and ridicu-
16usly low. I think it must be nothing less than 50 thousand fons because
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if there has been a reduction in our own production of over a lakh of tons
then, on account of the higher price, there will be some reduction in con-
sumption and I have allowed for this. I have gaid that 50 thousand will
be the least. to be sufficient for our requirements.

The third and the most important thing is about the income-tax. Here
there has been a phenomenal rise in receipts under this head in 1987-88.
There was an inorease of 83 lakhs, including 48 lakhs from corporation-
tax. My Honourable friend, the Finance Member, accounts this to over-
cautious estimating. In 1088-39 the total revised estimate will be 16 crores
4 lakhs, another increase of 79 lakhs over the figures of 1937-88. He has
budgeted for 16 crores 54 lakhs under this head and that in spite of the
Income-tax Amendment Bill over which so much fuss was created and so
many drums were beaten and so much of the time of the House was taken.
About this I will go into detwils. 50 lakhs is all that he expects to get—
50 lakhs only from the Income-tax Amendment Bill. Out of these 16
lakhs will come from the withdrawal-of leave pay and pensions. 84 lakhs
only will be due to the proposals which were carried in this House and one
of the most important amendments that we carried was about the accrual
basis. That is, income will be taxed on the accrual basis.

The Honourable Sir James Grigg: What about the Hindu undivided
family?

Babu Baijnath Bajoria: I will come to that. At that time we were
told that we would get 62 lakhs from that source. I am speak-
ing subjeci to correction. That is my recollection. There was
to be administrative tightening up of the screw. If only we are getting
84 lakhs, then it only confirms what I suid on that occasion, that the
Finance Member is only practising phooka to get the money. 8ir, I am
glad that the Leader of the Opposition and his Igs,rty have also been disillu-
sioned about the receipts from this amending Bill, as has been made out
by the speech of the Leader of the Opposition and also by the speech of
my Honourable friend, Mr. Sham Lal. They have all realised, though of
course too late, that what they did was not the right thing. They thought
they would get plenty of money, specially for the provinces, and now they
find that they have been duped. 8ir, I will now criticise some of the pro-
visions which have been made here in the slab system. First and fore-
most, I will refer to the Hindu undivided family. The Hindu undivided
family has been the worst sufferer under the proposals as made in the
Finance Bill. The Finance Member has treated the Hindu undivided
fumily worse than even the worst step-mother would do. B8ir, the income-
tax experts also, in their. report, admitted that a real hardship exists in
the case of the Hindu undivided family and they advocated that for a
Hindu undivided family double the slab should be allowed. It is mention-
ed also in the schedule which they have appended and which the Hon-
ourable the Finance Member has copied in this Bill. He has conveniently
omitted that one line which means so much to the Hindu undivided family.
Honourable Members of this House will remember that during the dis-
cussion on the Income-Tax Amendment Bill several Membera of this House
pressed that the Hindu undivided family should get more concessions by
way of allowances for children and wife and that the rate of tax should be
calculated after dividing the income by the number of adult married male

4pM.
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members. But what we find is that we have got neither the double slab
nor those other concessions, but we have got a double slap instead. There
is a proverb among us which says;
«Chaubeji gaye Chhabegi honé hogayé Dubéjs”.
““The Chaubey wanted to be Chhabey, but has become a Dubey'’; that
is to say, ‘‘from four he wamnted to be six, but he has become two.”

Sir, I will explain how it is that we have got the double slap. The
Hindu undivided family has now been ranked as exactly on the same
busis as an individual, Formerly, under the existing rate of super-tax,
Hindu undivided families used to get an exemption of the first Rs. 75,000
from super-tax but under the proposed Bill this concession has been taken
away and only Rs. 25,000 will be exempted as in the case of the individual.
This is in my. opinion grossly unjust and inequitable. Then, there is the
question of the abolition of the first Rs. 50,000 limit for a company from
super-tax. I strongly object to this abolition which will mean the death-
knell of many a small company, as has been pointed out by the Leader
of the Opposition, which means a 6} per cent. tax on small companies
which they can ill afford to pay. Now, the smaller companies, even if
their income is Rs. 10,000 or Rs. 15,000 will have to pay the maximum
rate of income-tax which is -/2/6 pies in the rupee plus one amna super-
tax, or a total of -/8/6 pies or nearly 22 or 23 per cent., which everybody
will agree is a very high figure. Again, though in the case of income-tax
which is -/2/6 pies the individual shareholder can get a refund of that
portion which is in excess of the rate applicable to his individual income,
as regards super-tax there will be no refund whatsoever of this one anna
per rupee which would be paid as corporation-tax. Then, the rates which
have been provided have permanently incorporated the  surcharge on
income-tax or super-tax. Everybody knows that this surcharge was only a
temporary and emergency measure but it has been dragging on though two-
thirds of it was withdrawn and 1/8rd of it is still in existence. But now. . .

An Honourable Member: It has gone now.

Babu Baijnath Bajoria: Yes, the surcharge has gone but it has been
made permanent with compound interest. Sir, on going through this
appendix to the schedule of Income-tax Expert Report you will find that
the rates on higher income will -be about 20 to 25 per cent. or even more
than the present rate of income-tax including the surcharge. I will give
one or two figures, For an income of Rs. 80,000, the tax payable under
the present scale including the super-tax and surcharge is Rs. 8,217, or
10-7 per cent., whereas, under this proposed scale it will be Rs. 3,886, or
12-8 per cent., or a 20 per cent, increase,

An Honourable Member: Why not?

Babu Balinath Bajoria: Yes, I know what the Congress view is on
this point and I am just coming to that and I will explain how the Pro-
vincial Governments also are stepping in this direction. Sir, I have got
a few figures here. The United Provinces Government, whom I will con-
gratulate on their ingenuity in coining new words, have coined & new
phrase ‘‘employment-tax’’ though it is to all intents and purposes income-
tax pure and simple. Perhaps this definition is a new asset to the English
dictionary. They say that:

“Balary includes all salaries, wages or any fees, commission; perquisites, profits in
lieu of or in addition to any salary or wages payable by an employer.”
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And then they have got their own definition of the word ‘‘employee’’.
Employee means a person in employment, &itéctors, miatiaging apents,
selling agents, and purchasing agente of a compaty. This is a new
meaning of the word and probably school teachers in the Unmited Provinces
will be told to teech this meaning to theit students. If the employmens-
tax had been a few rupees like a license fee it would not have mattered:
in the province of Bengal we shall have to pay a tax of Rs. 80 per head.
But here I will give you a few instances—I have got the full list but I
will not tire the patience of the House by reading the whole of it. Com-
pare it with the income-tax which the Finance Member wants to take from
us. For Rs. 80,000 the tax under the proposed slab system will be
Rs. 8,836; whereas the United Provinces tax will . be another Rs. 8,000.
Take a small income like Rs. 8,000. Our Finance Membér wents to take
Rs. 70 whereas the United Provineces Government wants Rs. 90, which
is more than the income-tax. On an income of Re. £0,000 the income-
tax will be Rs. 1,961 and the employment-tax will be Rs. 1,725. On an
income of Rs. 10,000 the income-tax will be Rs. 555, while the United
Provinces tax will be Rs. 650. 8o we find that this will be nothing but
doubling the income-tax and pray God . . . .

M. K. M. dothi: Don't pray for these mercies !

Babu Baijnath Bajoria: . . . . and thank God that I am not a resident
of the United Provindes. Onee this tax is passed und its legslity is con-
firmed by the Fedetal Court—I have got my own grave doubts as to its
legality—then I am swre that other Provincial Governments will slso
follow suit and will not be slow in taxing their popwation in the same
way. There is at the present moment a tace for taxitig the people, not
only at the Centre but also in the provinces. We were told when the

Congress was agitating for power that when they eame into power they
will see that the taxes are reduced . . . .

Mr. 8. Satyamurti (Madras City: Non-Muhammadan Urban): Not on
the rich: we never said that.

Babu Befjnsth Bajorts: Tt is neither on the rich nor on the middie
olasses : it is only baeause the Congress Governments have put on this tax
that these taxes have beconre sweet; otherwise, my friends on the }'Jop-
gress Benches would have been the fitst to protest againbt this ingquitous
tax . . . .

The Wonourable 8ir Jamws Grigg: Which one?

Babu Baljnath Bajoria: The Employment-tax. Then in the Bombay
Presidency we find that they have taxed ten per cent. on property.

Mr. 8. Sayyamwrt: Why net?

Sir Cowssji Jehangir (Bombay City: Non-Muhemmaden Urban): Is
not that an income-tax too?
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Babu Baijnath Bajoria: Yes; it reduces the value of the property by
ten per cent. straightaway. Then there is another tax which I would
like to refer to, and that is the sales-tax of one anna in the rupee which

the Bombay Government is levying . . . .

Mr. President (The Honourable Sir Abdur Rahim): The ‘Honourable
Member cannot deal with these taxes levied by the Provincial Govern-

ments.

Babu Baijnath Bajoria: I was just saying about the incidence of
taxation. We may have to pay all these taxes; that is my point. What
with provincial taxation and what with central taxation, we are being
crushed. The Honourable the Leader of the Opposition was just saying
correctly that six per cent. for small companies and traders will be too
much for them to bear. I would request him to give the samec advice to
his Provincial Government. One anna in the rupee sales-tax on cotton
piece-goods is impossible, absurd, unheard of.

In passing I would refer to one remark which fell from my Honourable
friend, Dr. Sir Ziauddin Ahmad. I am sorry he is not here now—but he
gave some definition about protection of industries. He spoke about
extra profit, and when T asked him what he meant bv it, he meant in
excess of the Reserve Bank rate or Imperial Bank rate—that is, three per
cent.: he said that profit above three per cent. should be distributed
between the capitalist, labour and the State. I would like to know from
him or from any other Member of the House whether in any country in
the world such a method of distribution is given effect to . . .

The Homourable 8ir James Grigg: What about Germany? They are
not allowed to distribute more than six per cent.

Badu Batinath Bajorfa: But they are allowed to hold . . . .
The Monourable Sir James Grigg: Tend to the Government.

Badu Baifnath Bajoria: Anyway it is six per cent.; and Germany and
India are quite différent things. In Tndia c¢apital is very shy; it is very
shy of coming in for industrialisation and T am doubtful . . . .

Mr. Mudamwsd Athat AH: You have been sufficiently answered by
the Honourable the Finance Member.

Babu Baljnkth Bajoria: But he has increased the rate by double. And
then, what about lossés? If there are losses will labour arnid the Governs

ment share the losses also?
MY, Muhithmind Ashat Al: There ate never any losses.

Bubtr Baifwwth Bujorik: My friend has never been in business and
8o has not suffered losses. My frierd hag been a lawyer and all along he
has been getting his fees all right. T do not grudge him that.

I would mention anéther point. The Associated Press is being
handsomely paid and subsidised by the Government of India; but I am
porry thet the United Press which is att Indian concetn and which is
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doing very good service as & news agency is not being patronised by the
Government of India. It is always desirable that there should be two

agencies so that we can get more and correct information and speedier
information . . .

An Honourable Member: Is it a shareholders’ concern?

Babu Baijnath Bajoria: It is a shareholders’ concern but the share-
holders are there not for profit but for doing service.

An Honourable Member: Are you a shareholder?

Babu Baljnath Bajoria: T am a shareholder as well as a director. But
we directors do not get any fees; we do that work for love of the country.
With these few remarks I close my speech.

Mr. M. Ananthasayanam Ayyangar (Madras ceded Districts and
Chittoor: Non-Muhammadan Rural): Sir, during all the five
years during which the Honourable the Finance Member has been
here, T have been hearing only one line of argument in all the
speeches he has made whenever he introduced the Finance Bill and the
budget. He thinks that the main source of income for this country, by
way of taxation, must come from customs revenue. He wails deeply
when the amount of customs revenue which he can get by way of import
duties goes down. I say he has been negligent in finding out as to
whether he can rely upon this source of revenue at all. If he has only
eyes to see, he must recognise this fact, that year after year the customs
revenue is going down. There is absolutely no tendency for the revenue
to go up. The reason is that all our industries go to the wall and the last
drop of blood of this country is utilised for keeping up this costly adminis-
tration. There has been a tendency for imports to increase whenever
exports also correspondingly increased. Whenever a large amount of
wealth flows from other countries into this country there would be larger
imports and they would yield more revenue to the coffers of the exchequer.
But in recent years the tendency has been for exports to shrink consider-
ably. We do not produce sufficient quantity of manufactured goods for
consumption by the world at large. So far as raw products are concerned,
on which alone we have to depend for exports, for a long number of years
past our exports of raw products have been steadily going down. There
were certain articles in our country which other countries could not pro-
duce. With respect to them we have had almost a monopoly in the world
markets till now. Even with respect to those articles, by means of scienti-
fic knowledge, other countries have begun to discover substitutes. Jute
has till now been practically the monopoly of India. Indian jute has been
holding the field for a long time past. In Japan and America, there are
now substitutes for jute. In America they are using dealwood boxes and
in Japan they are using paper boxes for packing. In Germany they are
preparing a substitute for jute from some other commodity. Therefore,
we cannot long depend even upon this product which is almost a mono-
poly in this country. The others are tea and cotton.

8o far as cotton is concerned, we export nearly to the tune of 20

orores or so and we have been importing to the tune of eight crores. In
competing with world markets, with Japan on the one side and Lancashire
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<on the other, which produce finer counts of yarn, we have been forced to
import large quantities of cotton from Egypt. We have been boasting
for a long time, that from time immemorial India has been producing the
‘largest quantity of cotton in the world. So far back as the 12th and
13th century, when people came from the West to India and returned
‘back to their country, they described cotton in these terms ‘‘something like
wool grows on the top of trees'’. They did not even know what cotton
‘wus. It was never known to them. Even, during the times of Rig Veda,
people in India knew cotlon and they referred to warp and weft. 8o,
Bir, the one country which had a monopoly of cotton all these centuries
‘has been reduced to this sad plight. Our short staple cotton is not much
in demand in the world at large. Japan is one of the countries to which
we export our cotton and the Egyptian and American cotton is now com-
peting with our finer counts and they are trying to shut us out of those
markets with respect to cotton trade. So, our cotton trade also has
shrunk. We are trying to push tea into England and other countries. I
hear an attempt ie made in England and other countries to produce some
other beverage in place of tea. Coffee is a costly affair and, therefore, it
has not taken deep root in any-country in the world. 8o far as oil seeds
are concerned, we find that our export trade in oil seeds has also gone
down. We used to export ground-nuts to France and Germany but now I
find that those countries are taking whale oil from Norway and Sweden.
Therefore, ground-nut is not much in requisition now. 8o far as coconut
is concerned, we have got a great competitor in Ceylon which is at our
very doors. We have to be protected against Ceylon so far as our home
markets are concerned. There is, therefore, no question of trying to push
the export of copra and oil seeds to other countries. KEven Ceylon has
been finding it difficult to send her cocoanut products to other countries.
The reuson is, America is trying to take all her copra from the Phillipines
and Greece and Italy are trying to use olive oil in place of cocoanut oil.
Therefore, so far as our raw products are concerned, there is a tendency
for the export of raw products to shrink from time to time. Unless the
Honourable the Finance Member has no eyes to see, he must have seen
this long ago and recognised it. If we do not get one pie from foreign
countries by way of exports of raw products, then so far as finished pro-
ducts are concerned, we were finished long ago, the moment the English
set foot on Indian soil about 150 years ago. Our finished products are no
longer entering foreign markets. We have been boasting only about our
products and the time has come or it will come sooner or later when our
raw products will be shut out from all other markets. How then is our
wealth increasing? Has it been increasing at all? Qne does not judge a
countrv’s wealth in terms of copper or in terms of any perishable articles,
but only in terms of gold. For the past 75 years on account of favourable
balance of trade, till about seven or eight vears ago, there were 600 crores
worth of gold imported in this country. But within the past five years,
more than 850 crores worth of gold has gone away from this country. If
we part with gold, how is our richness to be measured unless it is in terms
of gold or precious metals. If gold goes away we are left with only paper.
I shall now give, as regards our balance of trade, a few figures to show h9w
we cannot even carry on the administration in the future when gold with
which we have been maintaining our credit in the world market is leaving
this country. In 1924-29 the average of the balance of trade in our favour
was 102 crores. From 1930 to 1984 it came down to 87. In 1083-34, it
came to 88 crores, in 1984-85, it came to 20 crorés. In 1985-86, the
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balance of trade came down to the lowedt figure of two crores. In 1936-
87, it rose again to 48 and in 10987-88, it sank to 12 crores. This is in
addition td our wealth going away and not one step is being taken by thée:
Honourable the Finance Member to conserve or improve the wealth of
this couritty on which alone he can depend for payment to the exchequet
and whith alone would be a permanent source of income to catrry on the
administration. I am afraid the Finance Member has been walking on
loose sahds and he is going away shoitly and all persons who are interested
in the prosperity of this country must see how unfortunate our position is
and how foolish it was to have placed our fortunes in the hands of some-
body who does not see eye to eye with us in the matter of protecting the
interests of the country. I am exceedingly sorry to have to make this re-
mark, but the fact that we have not grown richer and richer, year aftet
veur, has impélled me to make this remark. If we have to make payment,
gold is hecessary and the possession of gold is an important test of our
riches. Amother is income-tax revenue. The same man who has been
paying ifitorne-tax is taxed over and over again. Formerly the wife and
children of a man was sought to be taxed. Of course, that provision has
heenn taken away. May I ask whether the Government has been able to
add a single mofe name to the list of assessees? That is another of the
tests to find whether the average ihcome of the country has increased or
not. Has théte been a larger number of industries started in the country,
hais there been an addition to the ligt of ¥iech men in this country? Year
after yéar you find the same set of persons beinig assessed. On gccount of
the intelligence of the assessing officers, the same man’s income is multi.
plied in figures only on paper. T am not attributing molives to the
aggessing officets, but, anyhow, other persons have not heen brought ih.
Tt is only the same richer classes that have got to pay income-tax. This
is another indication to show whether the wealth of the country has
imptoved or not.

Next, Sit, I come to the exchange ratio. From time to time there
has been agitation in the country that the ratio has killed this country’s
trade. We are firmly of opinion that the linking of the rupee with sterling
at Re. 13 odd—God alone knows whether sterling is now available at that
figure unless it is manipulated by my friends on the other side—this link-
ing has been this country’s ruin. A sovereign sells at Rs. 32} or 23, and
for one rupee you get two tolas weight of silver, and left to themselves
between gold and silver, one piece of gold gets Rs. 44 of silver. Letting
that alone, every other country in the world has, during the last three or
four years tried to adjust its currency, but we have an exchange ratio
which is managed by this Government, and in spite of our attempt to
change it, it is being still persisted in. If now we take advantage of the
opportunity of the world conditions and try to lower the ratio from 1-6d. to
1-4d, T am sure we would progress enormously. The cultivator for
whom again and again, to enlist the sympathy of some 6f out friends o
this side of the Houss and appeal to their ultra extremist views,—my
Honotrable friend says that the agriculturist will go to the wall, T am
suve if the exchange ratio is altered the agriculturist will be immediately
benefited, and for this reason. There is a slump in trade and prices
have gone down. Rice has to be protected against Biam rice. wheat has to
Be protected against Australian wheat and so on. So far as their debts
d¥s condertied, they have grfown beyond recognition. Therefore, it is
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necessary that we must give some artificial support for the increase of
exportg from this country. What steps have been taken by Gowernment?
In answer to an appeal by the various Chambers of Commerce, the
Finance Member issued a press communique. It ig reported in the Indiap
Information Series, at page 11. I would ask the House to pay some atten-
tion to two or three observations that have been made in that communigue
igsuyed by the Finance Member. The objections to altering the ratio have
been stated under three categories. The first is:

“The Government of India are convinced that a lowering of the ratio in exighing
jnternational market copditipns would produce no appreciable rise in what the caltivaiqr
can realise for his produce.”

Possibly, he zefers to the rubber quota, restrietions on the export of
tea and rubber. There may be some quotas and, therefore, there may
not be considerable increases in the sales of these articles, but even with
respect to their sales, a large amount of propaganda has to be made. ¥
they are cheap in the world market they wil] command purchase. With
respect to other articles, I would say that I would differ from the Finance
Member, and I am of opinion that there will be a rise of prices in the
primary products of this country and the agriculturist or the cultivator
would be benefited to a very large extent. He would be in a position
to pay the revenue and also to pay off his debts. On account of the ex-
change ratio the debts have doubled themselves. In spite of the persist-
enl attempts made by the Provincial Governments to reduce the burden
of debt on the agriculturist, the agriculturist has really not been bene-
fited. One thing to which all these ills can be attributed is sticking to
the exchange ratio. The second observation in the communiquesis:

“In fact a lowering in the ratio would do no good to anvbody except the munied
and speculative interests who profit from conditions of uncertainty and disturbance or
who secure an additional but unseen all round increase of 124 per cent. im the protec-
tion afforded to them at the expense of the consumer.”

The Fingnce Member is afraid that by readjusting the ratio there will
be an ajl round increase by 124 per cent. on the duty of imported arti-
cles, This is exactly what the ¥inance Member does not want. On
the other hand, this will do immense good to the struggling industries in
this country. They are not able to stand foreign competition. By stick-
ing to the present ratio they are giving additional preference to the Eng-
lish articles. It is not as if any injustice will be done if there is a read-
justment. An upseen preference is mot given to the industries in this
country. An unseen preference in addition to the preference that was
given to England has been given by the exchange ratio. I ask the Hon-
ourable the Finance Member to lay his hand on his heant and say it is
not so.

The Hanourable 8ir James Girigg: I cap do it quite easily and quite
repdily.

Mr. M. Ananthasayanam Ayyangar: This communique is in black and
white and I am challenging this communique. If it is 12} preference to
Indian artieles, I would gladly have it. If the industries in this eoun-
try flouzish, we get a good return. The people will spend on verious ne-
cessaries of life, the eulbivator will get some more money.to spend. I cannot
see the Finapge Member from this distance, but if he smiles, le:t him
smile ip hiy gwn countuy after he goes there. I am sure theve will be »
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reversal of this ratio very soon unless his successor is imbued with the-
same idea and my Honourable friend leaves him a legacy behind. The
third objection in the press note is:

“It would also seriously weaken the budgetary position of the Central Govern-
ment and the larger Provincial Governments.’’

It is no doubt true that so far as the sterling debt is concerned there.
will be some ditticulty. The Government need not have kept these ster-
ling loans there. They may have converted them. We have been tied
hand and foot to England on aecount of this. We owe to England to
the tune of 600 crores and our national debt is to the extent of 1,200
crores, so, something like 50 per cent. or so we owe tq England by way of
sterling loans. The sooner that is discharged the better for us. This.
kind of argument that the budgetary position of the Central Government.
will have to be readjusted or will be shaken by an alteration in the ex-
change ratio which is necessary for the support of industries,—that argu-
ment would not be of any avail. They want to keep us down not only
by political power, but also, even if that political power should go, they
want to keep us down and also the industries of this country by the huge
debt that we owe to England. Why did not the Finance Member pursue
u scheme or a plan that within a stated number of years, ten or twelve
years, he must discharge all the sterling debt? It is no doubt true that
about 60 millions of the sterling loans has been wiped out during the regime
of the Finance Member, but 80 millions out of 600 crores is not enough.
Therefore, the communique has absolutely no legs to stand upon. Now
I come 4o the proceedings of the Indian Merchants’ Chamber—of the
81st Annual General Meeffing of that body, regarding the devaluation of
the rupee:

“‘This has been shown by the gradual decline in the balance of trade and though
the rate has been maintained by large exports of gold a stage has been reachad when
it can be maintained now only by a policy of contraction of currency and credit and'
further depletion of gold and sterling resources. Despite all this, the Govermment
of India placed their reliance upon the argument that the budgetary position of the:
Central Government and larger Provincial Governments would be seriously weakaned.
It is also surprising that Government still adhere to their ante-diluvian srgument
about the lowering of the ratio doing no good to anybody except the mnonied and
speculative interests, who secure, it is said, an additional but unseen all round increase
of 124 per cent. in the protection accorded to them at the expense of the consumerst
80, here is the cat out of the bag.”

The Finance Member has let the cat out of the bag when he says
that by altering the ratio there will be an all round increase of 12§ per
cent. protection tio the industries in this country. That is certainly what.
we want. That is exactly what we want, if by altering the ratio it is.
possible to redress the wrong that has been done to the industries of this
country.

Then, there is another point. How long can the Government afford
to take off gold from this country, in trying to pay off the interest on the.
sterling debt. For some years past, it has been & minus. I do not
know by what other means he intends to make good the amount that
falls deficit, on an average, every year about 80 crores or more than 380
crores. I am putting it at a modest estimate. On sterling debt the
interest comes to nearly 16 crores a year. There are other payments by
way of pensionary charges, etc. Some time last year the Honourable
the Finance Member admitted that about 80 to 85 crores have to be sent
from this country every year. If there is no balance of trade which is
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favourable to us, then we have to make good by regular export of gold.
On this account, the utter indifference of the Honourable the Finance
Member to take steps to alter the rupee ratio is not a thing in the best
interests of the country and I would say that he has not pursued a policy
for improving the wealth of this country.

I will now proceed to deal with a few other matters. It is evident
from the speech of the I'inance Member that he has ignored the nation-
building departments completely. If additional taxes have to be im-
posed, there are two considerations which have to be placed before the
House and with respect to which the House has to be satisfied. What
steps have been taken to improve the wealth of the country by granting

subsidies to industries and starting new industries on a nation-wide
scalg?

The Honourable Sir James Grigg: I thought you represented the
agriculturists.

Mr. M. Ananthassyanam Ayyangar: Yes, I am both an agriculturist
and a non-agriculturist. A man and a woman are both necessary for pur-
poses of a family. I certainly do represent the agriculturist. 1 repre-
sent the industries of Mother India. You represent England. I am
none other if not an agriculturist. I have no stocks, no shares and no
interest in any industry. On the other hand, when you talk of the major
industries, you really want to kill them. F¥or myself, I do believe that a
great number of cottage industries could be started in this country. In
Japan 600 industries have been started. KEven cement is made as a cot-
tage industry. What about that inquiry into the condition of cottage
industries which was promised? Has it been dropped? To the millions
of cultivators in this country, an additional meal will be given if they
have a supplementary occupation. At present they cannot get even one
meal a day. The Honourable the Finance Member professes he has great
sympathy for the cultivator. I want him to show it in action. Every
Provincial Government is anxious to start cottage industiries and help the
agriculturist. A preliminary investigation has to be made. The Honour-
able the Commerce Member said that investigation has been made about
conditions in Japan and conditions there, were being studied but the re-
port is still born. He says that China and Japan are fighting and, there-
fore, it is not possible to go on with the inquiry. I do not agree with this
lame excuse. Japan is in military occupation of China but in the land of
Japan itself, there is no fighting and 1 do not see why they cannot pro-
ceed with this inquiry. I think that Sir Muhammad Zafrullah Khan is
being pulled back by some unseen hand. If the Honourable the Finance
Member is the only representative of the Executive Council, then he has
to ecnswer for what Sir Muhammad Zafrullah Khan has done or has not
done. That is the reply I will give the Honourable the Finance Member
when he asks me whether I am a cultivator. I am a cultivator. T know
the difficulties of the cultivator. My father was a cultivator. My bro-
thers are cultivators though I have taken to another profession and I
know where the shoe pinches. The cultivator cannot get one square
meal a day. '

i i hould like to

- Sir, so far as the Reserve Bank is goncerned, Is _
knoI:ro‘::hat it has done to push rural credit into t.he areas wh?re credit
is not available and where the cultivators are sti'l in the grip of the
money lenders. The co-operative credit societies have, unfortunately, been
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given u step-motherly treatment all along. People are afraid of the co-
operative credit societies in rural areas. The liability is unlimited, unlike
a limited bank. People have mismanaged it under the previous administra-
tions and the institution has not worked properly. Therefore, the villager
dreads the co-operative societies because he has to pay for the liability
of another villager and now the banks alone can come to the rescue of
the cultivators. What has the Reserve Bank of India domne under the
direction of the Honourable the Finance Member to take credit to the
very doors of the cultivators. The Provincial Governments have scaled
down the debts. If the debt was 500 and the cultivater had mortgaged one
or two acres of land, by sealing down the debts have come to 200 and
still the cultivator is faced with the prospect of having to se'l the entire
land. They want good credit facilities. What has the Reserve Bank
done? It wanis gold to be deposited. If the poor agrioulturists had got
gold why should they come to take a loan. Thev have only land and
no gold. Then I ask how many branches of the Imperial Bank have
been established since the Honourable the Finance Member took charge?
We want a branch in every district and they could give facilities on the
security of immovable property. I say, Sir, that this Government has
done nothing except to grow fat at the expense of the poor people of this
They have done nothing to improve the credit facilities of the

country.
E‘eople. The richer sections are taxed. Industries are not protected.
here ig no scheme for cottage industries at all and when we want an

investigation, for some unknown reason it is dropped but the Finance
Member has said again and again that the poor cultivator has been let
down by us. Nothing has been done to improve the wealth of the country
and the Honourable the Finance Member has not discharged his obligations
towards this country. When he comes to impose additional taxation, he
must show either that he is trying to improve the wealth of the country or
that he wants them for normal administrative purposes. In the latter
case he must satisfy this House that he has taken all measures of economy—
it may be retrenchment of personnel, it may be the retrenchment of offices,
and it may also be the scaling down of salaries. Bo far as the scaling
down of salaries is concerned, the Leader of the Opposition and my
Leader has already said that nothing has been done so far about this
matter We passed resolutions also during the course of the debate on the
Railway Budget and the Honourable the Finance Member said, '‘vou
wait and see’’. T thought that ‘‘wait and see’’ meant something, that
there would be some scaling down or some cut in salaries. Whenever
a motion for a cut or a reduction of salaries was put forward and Hon-
ourable Members referred to it, he said, ‘‘wait and sce’’. T for myself
was satisfied that that ‘‘wait and see’” would certainly not end in smoke.
‘What is the explanation he has now to give? So far as the question of
cut is concerned, is it the case that he wants to leave those men untouched
so that they may present a farewell address to him on the accesion of
his departure and give a tea party also? Sir, in spite of paotests, in
spite of the whole country going into starvation, in spite of people dying
and in spite of famine raging from end to end of the country and in spite
of the provinces being unable to make both ends meet. he wants to pleage
these pampered children. It is no good appealing to the Indjan sertion.
I may mention that ene I.C.8. genmtleman in my Presidency said, “I am
in meceipé of two thousand rupees s month. T am prepared to take ome
4honsend rupees a 1month.”’ But would he be allowed? What is the



THE INDIAN FINANCE BILL. 2377

good of appealing to these poor people? Why does not the Honourable
Member take courage and say, ‘'l will reduce’’. Bir, every true-born
[ndian would Lave been prepured to put himself to some inconvenience
¢o that the country may not suffer.

Now, let us come to the retrenchment of offices and personnel. Year
after year, you may take all the demands for grunts for a period of ten
years. During that period the establishment has risen by fifty per cent.
One or two cuaprasis might have been removed, but enormous amounts
are being spent away by the creation of superior posts. The pools of
officers are coming. No retrenchment of offices or personnel is cowming,
and 1 do not know why, especia'ly when the Finance Member is obliged
to embark on new fields of taxation.

Now, so far as broadcasting, aviation, agriculture,—let alone other
‘matters for which demands have increased this year,—why should they
spend more, fcr instance, on broadcasting this year, and why should more
money be spent on aviation?

The Honourable 8ir James Grigg: You have got a new station in
Madras.

Mr. M. Ananthasayanam Ayyangar: Suspend that if necessary. So
far as broadcasting is concerned, it is becoming a question of patronage;
the persons ir charge of progrummes are doling away patronage. The
Honourable Member in charge has never devoted a moment's attention to
this matter. As an M\L.A., if I am asked to speak on a particular
subject, shall I be paid? I say. I do not want to be paid. Unfortunately
it is a question of patronage. It is the same man, it is the same music
which deafens our ears and it is the same man making a speech. Has
the Finance Member ever cared to inquire why so much money is being
wasted on broadeasting? This I know is the case in Madras and in
Bombav also you will have the same tale. You ask Sir Homi Mudy
whether he did not receive some money.

Sir H. P. Mody (Bombay Millowners' Association: Indian Com-
merce): I have been offered, but I have never accepted payment,.

Mr. M. Ananthasayanam Ayyangar: Yes, because it is not in keeping
with the amourt of income that he gets. Sir, why are these persons paid
when they are so anxious to come and speak? After a'l, the programme
is dull. I do not say that the broadcasting man ought not to be kept
there but I sny, why not retrench, why not spend only what is absolutely
necessary and not spend -a pie more?

Whenever cny suggestions come frem non-official quarters. the sugges-
tion must be taboo and it is considered that since a non-official gentleman
says this, therefore, it must be wrong. Eir, we have been fighting and
crying hoarse but not one single amendment is accepted. We sit here
as if we are two warring elements,—they are sticking to their own convie-
tions there, and we are stickine here to our own oconvictions, so that
however loudly and however much we may talk and however much we
may cry hoarse, nothing will come. Then 1 ecome to my Honourablo
friend, Mr. Bejoria. .My friend has, unfortunately, not addressed himself
to the proper issve in the case. The Provincial Governments ave in chargn
of the nation-building services. (‘‘Question, question®') Then my friend
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put some questions regarding those services,—education, agriculture, etc.
They are all provincial subjects and so far as the Government of India is
concerned they must be contined to the excluded areas like Ajmere. 8ir, I
went there. [t is a desert or somnething like a desert. Therefore, why
want so much money and these huge establishments when their activities
are confined to excluded areas. The provinces really are in charge of
nation-building services. They have to make both ends meet. Why
should not my Honourable friend, Mr. Bajoria, quarrel with the Finance
Member for making Mr. Bajoria not merely act as a dalal of a purchasing
firm for articles imported, but the real producer of such articles here,—
why in respect of some motor-cars from overseas countries, imported by
him. . . .

Mr. President (The Honeurable Sir Abdur Rahim): The Honourable
Member need not discuss that.

Babu Baijnath Bajoria: I don’'t mind.

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable
Member wishes himself to he discussed, he can have that done in the
lobby, not here.

Mr. M. Ananthasayanam Ayyangar: 1 only take Mr. Bajoria as one
of his group. What have they done for the industry? What have you
done to merit the imposition of additional taxation? Therefore, any re-
ference to the Provincial Governments is absolutely irrelevant. They
know their business, they have introduced various kinds of ameliorative
measures. I do know that the Provincial Governments are trying to
reduce all their expenditure to a minimum. My Honourable friend, Mr.
Bajoria, may enter the local Legislative Assembly and fight there hut as
far as I am aware he is out of eourt here and I do mnot agree with his
arguments. The point for consideration is whether the Finance Member
has discharged his duties to this country. (Some Honourable Members:
“TIt is 5 o'clock.””) I will finish in a couple of minutes. So far as Posts
and Telegraphs are concerned—I will end in two minutes. I will now
refer to Posts and Telegraphs. In the year 1937-38 there was a surplus
of nearly 57 lakhs. That has now been wiped out. Today we find that
there is a surplus of only one lakh. Whatever is earned, it is in the
interests of the Department that the whole amount should be spent away.
The balance that accrned in 1987-88 ought to have been used for the
purpose of reducing the price of the postecard. The Honourable the
Finance Member is very much interested in the poor cu'tivator . . . .

Mr. Presideat (The Honourable S8ir Abdur Rahim): Tf the Honnourable
Member is not likely to conclude his speech now, the Chair will adjourn
the House.

Mr. M. Ananthasayanam Ayyangar: Sir, I conclude my speech by
saying that I oppose the Finance Bill.

The Assembly then adjourned till Eleven of the Clock on Monday,
the 20th March, 1939.



	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066



